The Tripura State Rifles (Recruitment) Rules,1934

As amended upto 16™ amendment dt.05.03.2019
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GOVERNMENT OF TRIPURA
H OME DEPARTMENT

No. F. 6(6)-PD/84  Dated, Agar,tala the 6th February, 1985
NOTIFICATION . -

In excrcise of the powers conferred by sub-sections (1) and (2) of the
Section 22 of the Tripura State Rifles Act, 1983 (1 of- ]984), thc Stalc 1
ke Gonrnrr-cnt hereby miakes the following mIc;, namely- - !

© CBAPTER. 17
PRELIMINARIES :

1. Short Title and commencemeni—=

_ (1) These rules may be cajlcd the Tripurzﬁ State Rifles (Recruitment)
Rudes, 1984,

{2} They shall come into force on the date of their pu’nhcahon in
the offoipd orzette, !

2. - Definitions—-

{1} Tn these Rules unless the context olherwise requires—
(a) *Act’ means the Tripura State Rifles Act, 1983 (Act 1 of 1984).
(b) “Appendix’ means an Appendix annexed to these rules,.
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(c) ‘Central Police Organisation’ means Border Security Force,
Cénfral Reserve Police Force, Assam Rifles, Speeial Service
Fureme ($5B) Indo-Tivtian Boirder Potee zog {enmw ndwm—
irizi Security Force and includes and any other para-military
‘Force raised and }naintaint:d by the Government of India.

CHAPTER: ~1I.
General powers of certain Officers. .

Officers of the

3. Powers of the State Government and certain
~Rifles— 3 o
(1) 1In all cases not specifically provided for in these rulss, idstruc- -
tions issued from time to time, consistant with the provisions of the
Act, by the Statc Government or the Inspector General or the Dephty
Inspector-General or commandant shall regulaté the working of the Rifies.
{(2) The Inspector General and the Deputy Inspector General shall
have the pewers of supervision and control with respect to the training,
discipline, moral, welfare, general administration and operational efficiency
of the Rifles. _
(33 The Commandant shall be responsible for training, discipline,
morale, weifare, general administration and operational efficiency Jaf the
Raltalion of the Rifles to which he has been appointed and the sub-units

thereof., -

—

e

, CHAPTER—IL.
ROLE TASKS AND DEPLOYMENT OF THE RIFLES.

T e

4. " Role and tasks of the Rifies— :

(1) The Rifles is intended for main!criance of Law and order,
proteetion. of life and property and other purpose as cnvisaged in the Actl.:
{2} Fer the above purpose, units and sub-units of the Rifles.may be,
perform all or apy of the following tasks-— s '

reguirsd w07
{3} restorztion and mainepance of Law and order; o

{bY operaiions aaIns extremists, insurgents decoits and the like!
: !

t

elemernts . . :
L

:ha authorities in dealing with disaster  and  naturall

) ity , and . ks
(d) zuch Ather 1usk of duties as muy be asigned by the Siatc}

inspecior Geonerel, Deputy inspector-encral
J I it 1
]

e
Tein e
Lrgngininm:

g ' ani the femmandant i
:
B

3 Depin

11 D e Rafies shall pormeby oot be below -,:(.-mpan}I
> oo oof a Compane id mescapably necessary 108

strensth and when wnil
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very brief pericii s, Plutnops shouid be deproned pear b8 cach wiast m
compact arca se thacLompand and L orizor as e adminiirative LErng.
mente are pot hampired.  Under pecial drcumstances & Piatoons may
further be split-up. by speciad order of the State Guvernment or the 1
pector General of Pulice.

{2) Deploymsnt of the Rifles m Piain-clothe s stricly forbidden..

{3y AN orders or instruction 1o the contngents of the Rifies shall
bz rouied through the Commandant or any officer authorised by him in -
this behalf. g

{4) Deployment of the members of the Rifles 6ili they have
snccessfully completed the preliminary training shall not be made.

) (5} Units and. sub-unit of the Rifles may be deployed any where
in Tndia provided that no unit or sub-unit of the Rifles shall be deployed
sutside Tripura without prier approval of the State Government.

CHAPTER—IV.
Establishment Marters. -
6- Rﬂ?lks— N ¢ h :

(1) The Officers and members of the Rifles shell be classified in
rwccordence with their ranks in the following categories, namely—
: " {2} Superior Officers: - ‘ -

() Inspector-General, _
(iiy Deputy Inspector-General,
(iii) Commandant,

(iv} Deputy Commandant,

(v) Assistant Commandant,

(b) Subordintate Officers:

(vi) Subecdar,

(vit) Nzaib Subedar,
{c} Riflemen:

(>} Haviidars.

7ixY Naixs,

sx: Lamos Nalks,

[z, masaichi, water carmiers,
zerrman, helpers or cleaners.




' 4 Tripura Gazette, Exuéurdlnary Tssue, February 28, 1985 AL -D.

(3) C!assu.caﬂon—-—
) are classified a8 follows :

The different ra,lk&; mentioned in sub-rufe {1

ificatl Remarks

"- Sl Nn Rank Classification

(azetied Class -l

e e W AT T A

(iy Inspector (reneral

(iiy Depnd Tngpectot Gazetted Class—I 5

: General g z {

1 . ‘ (i) Commandant I' ; Ga&;etted Class-—1 5
gant  Cuazetied Class—1 |

(iv) Deputy Comman

(v) Assistant Compuandant Gazetted Class—11 Except when held
by an [ndian
police Service
Officer OT Officer

b e A M

of a Central i
= Police Qrpanisa- :
tion Class—I l}
(vi) Subeder Non- gazetiet Except when hetd ;
: Class—H1I by an Inspector of

Tripura police ,
Gazetted Class~—ib ¢
(vil) Maib Subedar Non-Gazetted [
-. (ass--TH g
(viil) Havildar ' g0 | ¥
(ix} Naik ~do- :

(x) Lance Natk 5 —do-—

(xi) Riflemen s TR

ixi) Enrolied foliower NomGazuﬁcd

) Class- -1Y !
y Badges OF rank tw he worn by merabers of the Riffes shall he .
ps to be pTLaCl’Tde by the § :

dress rcoulaim
14

gowh b
o7at i V\'Tl‘n.l,xg,

such as Lw} be laid
Ihsp(”tof-C*r\hra by

7 Compositier
at Ruitalicn af the Rubes and Jifferent e e

ompnation G0

shall he gy swiup B 0 by oL
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Ln

8. Method of appommzem of Jze imembers of rhe Rifles =

(1) The members of the Rifles shall be appomtcd by one or m@re of o
' the following mctP‘odsv- ; _ ¢

{a) Direct < c"“*tm:ﬂm_ ' ' | T

(b) Prcmat:cm, . ; -
(r) Rewc:np oyment - of eX- sef"u:f;a or ex-Central Pnhcn Org&msa—

tion vpvrscnncl cand 4

(d)} Depatation or transfer of the perscnnel of Armcd Forces
of the Union or Central Police Organdsations or Police |
Organisaiion of any State. © s . :
= " H

(2) 75%- of mr‘.ct recruitment in all ranks shall be make Trom :
- within Tripura and tie rcmammg 25% of such direci, recruitment shall be = .
- made from qtates and Umon Territories outside Tripura. e s

syt

(3y The appﬂmth g authorities for members of the R}ﬁﬁ& snaﬂ be :

as follows: . ) . . L

Sl I\lo F-‘.ark ' Authomv co*npctent t

. e o Mt e et i SNSRI e e e f

: (i) Swbedar - . IﬂSpcuor—GeucrﬁL :
(i1) Na;a .Jubvdar " Commandant,

(i) Havikiar : Com_mandant.

(iv) Raik Commandant. v

| {v} Lanee Naik 2 Commandant. :
T © (i) Riflemesn T ' Commandant
(vib) Er;rm!r:d Followers i Commandant.

9 Enra;‘k';tg'Oﬁicers': . ' R

For the purpose of enrolment to the Rifles under section 6 of the Act,
the following persons shall be enrolling Officers -
{a) C{)m'nandani' or

(b} -Any ether Officer of the Rifles, who may be appomted as an
tnro}lmg Officer by the Inspc’ctor-Gcneml

10. Procedure for enrolement :

{1} The enrolement for different ranks shall be done in ihe manner
prescribed in section 6 of the Act

{(2) Every pcrsan selected for enrolemznt, shall be put guestions
contained in thé form of enrolment set out in Part-1 of AppendixIl and
shall, after having been cattioned that if he makes a false answer 1o zny

such guestion he shall be Hable to punishment under the Act, record Or
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cause 16 be recorded his answer to vach soch guestion.  [he recruilment 4
form as set out in Pari-lil of Apg;gdi:{%i and ihe eoralment form shz.ﬁl_.;
be signed afler competion botil by 8¢ peivg szleeted for erolment andm
the enrolling Officer and (hareaftér the seid person shall be deemed to be g

"

v - enrolled. ) i
i 3) Fvery’ person  appointed-as a member of the Rifles shall bes
sdministered with due ceremony, «the Oath or Affrmadon setout iny

- ] . N T 3 "
Appendix-111 after successful completion of #s amiag. - K3
(4) The Qath or Affirmation shall be admiiristered by the Comm- :

£

andant of the person to be attested or m the unavoidabie amsence of the z
Commandant by ¢he Officer of the Rifles authorsed in_writing by the
Commandant in this behalf. : . &
(5) The Oath or affirmation shall be administered after the persen
to be attested has succegsfully completed his training. Failure to completci
this training shall render the individual concermed Lable to discharge with
out any compensation hmder- the orders of the authority competent 0
mike apppoiniment to 'the zank to which the individual concerned was
appointed. ! ' ' o

(6% The Qfficer administering the Oath or Affirmation shall attest

that he has dope so by sigming an attesiation paper.as given in Appendix-11
. which shall be attached to the Service Book of the person attested. o
(7) The attestation may be waived by the Commandant i case_
‘of personnel deputed to his Baitalion if they have a'ready been adminis-
tered such an OQath or Affirmation elsewhere. . : -

11. In eligibility for Enrolment. ; ;

(1), No person, who has more than one wife living or who having
a spousc living, marries in any case in which such a marriage Is void by
" reasons of it taking place during the life time of such spouse, shall be ineli-
gible for appointment, enrolment or employment. &5 2 member of the

Rifles. L
w0 (2) No woman shail be eligitle for appointment, enrolment or

employment as a member of the Rifles.

Provided that the State Govermmeni may, ¥ satisfed, that there are
%_tﬁcicnt grounds for so ordering exempt any person from the operation

' of this rule. : A

12, Ineligibitity of aliens for enrolment.
| Mo persen who is net a citizen of India shal T g st enrolled
or employed as a member of ‘the Rifles. "

12, Heclth Certificate:

et . (1) No person shall be "appoihtl‘:ﬁ,?éﬂmﬁﬁd or employed as a member

of the Rifles unless a Medical Officer of ‘the Rifles or a Medical’ Officer-of
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’ r ; A Tripura_ Police Hospital or 2 Sub—Divisior_;ai;lvfcdicil Officer or a Medica]

.+ Officer of a Central. Police Organisation or any Medical Officer specified
1 by the Inspestor (Géneral has cerrified affer aocessany’ examinations and.

T tests, in form sét out i part-fl Appendix-II, thar the
consideded medically IE enrolment in the Rifles.

) ; I =

PEISOn conpoimed f

S 3 The form "sét,ﬂﬁl in part-IT of Appt:ndix—.'ifshall Bt attached
% to the service Book qf?ﬁe concerned member of the Rifles, h

. {3} An enrolling officer may pay fze, not exceeding Rupees tén per
head, tora Medical Officer not belonping to Government of Tripura, who
. Is edgaged for examination of persons considered for enrolment in the
. Rifies, at a place outsige Tripura, at which deputation of Medical Offcar
. of the Govt. of “Tripura is not practicable;~ -~ ~~ .. ¢ e o g

A i

4. Verificationo: -

(1) As soon as a person is enrolled as a member of the Rifles his
character, .aniccedents . connections and age  shall be. got' verified by the
-, Lommandant from the <oncerned district Superini¢éndent. or Corami

; ssioner
of Poiice, : PO T

a
W

-~ whom it was forfvarded for necessary action, » shall be attached to the
. service Book of the concerned tember of the Rifles. T

3) Xt"a person is ddversely reported a5 a tosult of above verifica.
tiom, - h_'jé’”s'éfwicc:_;_shall'_ba:_ter_minatcd by giving him one month’s notice or
one morth’s salary in Heu thereof under Rule’ 15 of these rules,

: {4) The _Co'm_:nanda.n{ ;_j:la.y' waive verification in :
whoe are enrolled in the Rifles within six ‘months of their discharge from
- the Armed Forces, of the Union or .a Central Police ortanisation.

.15, Perivd of service, . o
. 7. A member of the Rifles shall be on prebation  for the perind. of
.73 years during which périod he shall be liable to discharge at any time on
-one month notice or on payment of one mcmfh_’;; salary in lizu of the samme
“under the orders of the ‘appointing authority. | o

' (2) At the eid Of the period of piobation of three years, & members”
. may be confirmed and if he ix not confirmed, he may be considered fos
being declared as quasipermancnt by the- appointing anthority.

L
ey (3) If a member is not declared confirmed or guanpermanent und
- sub-rule (2) as the cace may be, by the appointing authority. he ¢

iy
. continue to he deemed as temporary member of the Rifles, lizhie to i
~ Charge at any time on one month’s notice 0r on payment of :

i : : une month’s
“salary in Heu of the same under the orders of his appoiating zuthority. -

2) The_:g;éﬁﬁ.{_:a[ion xoll, after it .fs‘ffe'tpg}_ied_bg'-the authority to

the case of persons :

I T S T T B T A W I

—
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1 v .

| {4) A quesiperm Hat the Rifies shall be jiable o
- discharge on Lhree montivs notice or on nayment of shree month's salary

in Few of the same under the orders of s appainiing authority. _ 1

-

apent memnet i ihe

(53 The power 1o confirm @ 0]eMo ~f Rifles shall  vest in his
AppoInLngG authority. ;

at any time 10 disband
ion of the period for
time thereafter, he

e date of disband-

(&) Should the State Governmeal decide
she Rifies or any part of i1, either before isrminal
which a member of the Pifles is entolied of at 0¥
shall be liable 10 discharge without Eg;npansatiun frem th

ment. 1

e Employment Exchanges. ‘ )
need not be restricted only 1o the
Fxchanges and the Imspector.
v place within India, where®
for selecting candidates for

,

16. Exemprioln fro

(1) Enrolment to the Rifles
candldates sponsored by the Employment
General may depuie an enrolling officer 10 an

suitable candidates 21t likely 10 De available,
© quch enolinent. : ]

——_

(2) The appointing authority for ihe rauk for which eprolment is
to be mads shall ensure that due notice ¢f the programme of the enroll-  *f
ing officer is_giver, interalia by“cndnrsing-copi’es thereof to the Collector,
District Superiniendent GF-. Police; Binploymear Exchange: and the. Sainik
Roard of the place at which selection for epmlmcn; is to be held.. © . .

17. Special provisions for ex-services personnel and e,x-_CenLraI__‘ Police
Organisation p_eraonnel.! : :

nirat  Police organisation persennel -
s in the matter of Enrolment,

e T

(1) The ex-services. of ex-Ce
chzll be entitled o the following copcessio
appointment and crmploymént in the! Rifies - e o Ea

(a) Age - _Fvery px-corvices o ex-(eniral Police Organisalion personntl
who has put in not less then 3 years service in the formation concerned
chall be allowed 1o deduct the period of services from his actual age and
if he resultant age does not exceed the maximum age limit by.more then
3 years (as on ist day of tbe July of the yeaz in which he is being consk &
Lo dered for enrofment, appoiutment, 0f employment in the Rifles)., he shall .}
- _be deemed to satisfy e condition regarding age Bmit.

[ DAl yuelfes : . mipntral _Pelice .}
Y QOrganisation pcrs.ﬁnn'e'l who have put-in atleast 3 years services in the
formation concernéd mdy be gxempied from possessing prescibed educa-

tional qualifications i\gﬂthc rank concerned. _ '

SHOTIS — M el

e T R e

(c) The equation ,of service qualification and civil qulification shall be
as is determined by the Director General of Reseftlement, Government of

Tndia from fimg 1o time.
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(2} The concessions specified in sub-rule (1) shali be available only
pse :L—SE{ﬂuA of ,.\Cem 2l Police l’JItbmmtson ptrsar\ncl who fulfii
ving cond fitions, namely— '

fad break *}c*\\un former service in defence services as Central
5 Pulm Organisatiens ail date of re-employmient in the Rifies.should not
Cexceed 24 months ;

{5} showld kave possessed mum,ul category ‘A’ at the time of
release from the Famaa*aon concerned ; :

ES

: {¢} should hac possessed  exemplary or wrv geod or good
chd*’ader while in Dis previsus serv;ceq and S

(d}vs._houid have ‘;ﬁl‘\i‘td in the formation concerned for atleast three
years mcluding_ of the p..rlq.d uf basic trammg undergeone  in the said
form:.t;on. % i

N

18 Specmi Provisicn® Jor House Guords—

T Thc maximum R‘E: Hmit for enrolement in the RLﬁes shall be rejaxabie
by iwo years for a mexniber of Tripusa Home - Guards set up-provided ha
.- has (1) put in at least one- year continuous service as Home fGuard and
{2) undergone hasic 'iraining preseribed for Home Guards. '

19. Represenzérfo‘-:r of Schedu!ed Castes and ‘;c}:edul’ed Tr:bf-"s

; N{}tmat in thw rules shall “affect reservations. and othcr conccssmns
: rcqmrcd to be provided for Scheduled Castes and Scheduled Tribes in
cordance with the rui&; and order issued by Central or State Govern-
méﬁt from time to tlme in this rcgard

20 Resignation. = 1 - gomwE T Hera .

Al The nppomtmg authority of a member of the Rifies may,
] évmg reiard 1o the spedial circumstances of any case, permit a ‘member
3o of the Rifles 1o, cresiz . from the Rifles before attai ning the age of rétire-
‘ment or Before putting i such number of years of service as ‘may be
necessary under thes& rutes to be cligibie ;01‘ drscharg\. or retirement,

Loins R e

Ifrt_)v;dc_a that .whﬁe grdntmg such _pcnmssmn the ﬁppomtmg authority

&y 7

Lo

i (a} J:e.,mm such mtmbcr of the Riflgs to xefund to thc Gowmmcnt'
i stich amount 25 woald sﬁm&tula thc cost of trammg gwcn 10 hl&l

'%7@1»\.1 S m L :""E_.hﬂg‘ o fﬁ"‘ﬂ' wwﬁ-ﬁi"m!‘
btnlhts .to which such member of the Rifles may be eligible as that
a’uthorlty may conmdcr just and proper in the circymstanices of the case.

i) The 3ppomt1ng authonty may accept’ the res:gnatmn pader
sub-mle (1) 1mth eﬁect “from such date as it may cnnsuie; expdient.
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Provided that the zaid date shall not be later than 3 moaths from the date
of receipt of such resignation.

An
MR

{3} The anngicting autherly pay refuse. to permil a member Gf

 the Riffes 1o revig _

_ (a) if it gonciders that the exigencies of service render acceptance

of _rcsignation m-expedient ; or
_ (b} if the concerned member of ihe Rifies has undertaken to seive’
“for a specific period and the same has not expired.

- {4) The resignation téndered by a member of Rifles will ordinarily
not be accepted 1f ms conduct is under investigation, inguiry or trial till
such investigefion, ifguiry or trial is conciuded. i

21, Discharge.

(1) Subject to the provisions of the Schedule appended to the Act,
any member of the Rifles shall at any time before he has completed !
4 months service or after. the completion of the full period of service for
which he is enpaged, be entitled to-calim his discharge from the Rifles by
spplying to his appointing authority. '

(2) Every person released from the Rifles shall be eniitled to a
discharge certificate in the proforma prescribed by the lnspector General.

s

92, Refirement of member of Rifles on ground of Physical Unfitness. {

(1) Where appointing autherity is satisfied that a member ol the
Rifiss is unable to perform his duties by reason of physical disability or
mental jnfirmiry it may dirsct that the said member of the Rifies should
‘be brought before a Medical Boaid. !

(2) The Medical Board chall be constititted in such manner as may
be determuned by the Inspector General. ;

(3) Where the said mzmber of the Rifies is found by the Medical
Board to be unfi for further service in the Rifles; the concerned appoint~
“ing authority may, if it agress with the finding of the Medical Board, urder
premature retirement of 1he said member of the Rifles, after giving him a
reasonable opportunity of being head
S

Provided that before the seid member of the ifles is so retired the

findings of the Medical Board and the decision to retire him  shall be
communicated o him. : : A
“"“.‘ e

(4) The said member of the Rufles may, within a period of 15 days,
from the date of receipt of above communicaiion, muke a representation

3 to the authority aext-superior rank to the appoluting authority, who
ordered the retirzment.
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“(3) The authority o whom {he representation s submitted under
cwhrule (4) may hine the ease refened  for review 10 a fioB
Medical Board which shall be constituted in such manner as may be
determined by the Tnspector General

{6) The authoriiy io whom the representatiopn is submitted may,
having regard to the findings of the Medical Board referred 1o in sub-
rule {3) pass such order as it may deem fit.

{7y Where a representation has heenn submitizd under sulrrule (4)
the order passed under sub-tule, (3) shall not take effect (ili it has heen
confirmed by the authority mentioned in sub-rule (6).

93, Retirement on the ground of ursuitability.

_ If in any case the appSinting authority is satisfied that a member of
' the Rifles is unsuitable 1o be retained in the Rifles, the appointing authority
" may after giving such member an opportunjty of showing cause, retire
" him from the Rifles. - S
" Provided that in every such case the appointing authonty shall
forwazd all the connected papers to the State Government for considera-
ion and no order retiring a member from the Rifies under this rule shall
"', be passed by the appointing authonty withbut the psor approval of the
State Government. ' :

o © 7 -CHAPTER—V
' Recruitraent Rules.

e .23‘3. Recruitment ,Rulés for the Posts of Enrolled Followers:
. Recruitment to the post of enrolled followers ¢hall be made from amongst
-+ . persén who satisfy the following ¢onditions, namely —

A

¢ '(a) should be in the age g_rimp of 18-21 years as on lst day of
s July of the year in which 'ac}g&;iisemcm for recruitment is
y “made; T .

(b) should p{mss;ess good physique ;
(¢) should be able to read and write a simple passage in their

: ‘mother tongue: and
” Ui - L-‘(_}IQ!‘J - - ; L] i
r {d) should have proficiency in the work for whigh they are to bs

5 ¢ © % engaged ; and
: (¢) should pass such test as may be specified: by the Inspector-
- Guneral in writing. ¢

_ : | " : ; .

Z5/ " Recruitment Rules for the pest of Riftemen:
1’ 77 (1) Recruitment for the posts of Rifiemen ¢hall. be made from
: . amongst persons inchuding ex-services and ex-Central Police Organisation:

personnel who setisfy the following conditions, namely-—
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(@) should be in the age group of 13-21" years as on 1st déyrt}f
. July of the year in which adyertisement for recruitment IS
mads ; ’ )

(b shéuld not have knock-knee or flat-foot or squint in eye;

s

Wb

{c) should have minimum height of 167.64 cms (5~ 67) relaxahle
to 16250 cms (5-4") for Gorkha, Gaiwalics, Kumaonese,
Adiwasis and Tribais. ) - 1y

. {d) minimum chest measureients of those whose height i8
167.64 cms (56"} should be 9874 cms (317) un-expanded
and 83:82 cms (337) expdnded- and whose heigat- i less than
167.64. cms the corresponding chest measurements should be
76.2 éms (30”) and 81.28 cxas (327); ) h,

(¢) should havc passed at least Btk class, provided that those
belonging to scheduled trives, Gorkhas, Garhwalis and
Kumaonese communities as also ex-service personnel who have i
read upto ‘primary stapdazd {4th class) shall also be g;ligiblc; '
and a1 =

(f) should have qualified in cuch ph}sica], written and oral tesis

- as may be-prescribed by the Inspector-General. - i
Note: Maximum age limit for enrolled followers of the Rifles for-
recruitment to the post of Rifiemen shall be 23 years provided

cuch ensoiled followers have put in at least one year service
in the Rifles.

- 2) The Deputy Inspector-General may condone or relax by order
in writing any one or more of the conditions mentioned in sub-rule (1)

i (3). Notwithstandiag the provisions of sub-rule (1) of this rule, the
posts of the Riflemen may he filled by Deputation or transfer from amongst
constables of a State Police Force or 2 Centrzl Police Qrganisation as are

approved for such Jeputation or transier by the Deputy Inspector-Gentral . §
and such person may, subject 10 the approval of the Depty Inspector %ﬁ)

General may be :;_l}z%gbcal in the rifles if such persons are so willing.
[ ;
(4) A penson recruited under svb-rule (1) shall be liable to dis-
charge without compensation if he fais to pass such training as may be
pregcribed Dy the Insgector-General.

26. Recruitmerd Rules for the posts of Lance Naiks aond Haviidars—

(1} The posts of Lance Naiks. Naiks and Havildars should be

flled by Officiating promotion of the pemons included respectively In the
current lists ‘A%, *BT and 'C

(33 In case Qllingup of the availabic posts by the method specified

= i

in sub-rule (1) Is not possible for want of digible and qualificd Candidates,

S oMM Y U 1
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o . these posts ruay be filled by deputation or transfer of the serving personnel
i cof the State. or Central Police Organisations or by re-ediployment of ex-

services o ez~ Central Police Organisations personnel

_ (3) To.be chigile Tor dpgammrent (0 these posts by depulation oF
B transfer, a' serving persounel of a State or Central  Police Organisation
3o should— ' .

¢ (a) hold _q‘gwrrcspr)nding rank in hic parent organisation or be
qualified for promotion to such renk in his parent organisa-
tion ; and :
(») have been approved for such transfer 'or deputation by the
Ticputy Inspector-General " i
. (4) To be eligible for re-cmployment {o these posts, an eX-SCIVICES
or ex-Central Police Organisation should-— . i 3

(2) have retired or discharged, not earlicr than 24 months of such
) re-employment from  formation cohcerned in corresponding
E rank ; : ;

| e
© (b) have possessed exemplary or very good or good character
7 while in his previeus service ;

~=-- - {¢) not hawe attsined the age of 40 years as on.the Ist day of July
of the year in which appointment is made ; and

(d) have besn approved for such re-cmployment by the Deputy
Inspector-General, who may relax any of the conditions
specified in this sub-rule in suitable cases, by order in writing.

(5) Notwithstanding the provisions of sab-ruies (1) and (2) if the
.+ TInspector General considers it #xpedient, posts of Habildars not exceeding
Y. twenty per cent of the sanctioned posts, may be filled up by direct recruit-
% ment from amongst persons who fulfil the following conditions- -

]
. (a) shouid be in the age group of 18 to 21 years as om Ist day of
v " July .of the year in which advertisement for recruitment is

——

made ; _ ;
(b) should not have knock knee or flat foot or squint in sye.

LR (c) should have height and chest measurerents as are preseribed
for rifleman in cause () and (i) of sub-rule (1 of rule (25);
Y y
. d) should have passed at lsast P2th ciass or an &f vivalent exami-
() jod q
W aation conducted by a recognised Boaxd or University ;

(e) shouid have qualified in suchk physical, written and oral lesis
as may be prescribed by the Inspecior General.

(1) The posts of Namm Qubedars aad such posts of Subedars as aio
not flled under the proviso to sub-ection {3) of section 5 of the Act shali

L Al e =
pt Vg s e e R




; should -~

“due regard to. the provision§’ of Tripura ‘Public Service Commission

Major of a Battalion. . :

v

id Tripura Garette, ExtraoTdinary Tseye, Fobruary 28 1980 A, D
be filled by (HBeinting promoion of 1he porsons inciuded respectively in T

the current approved lists "B and "B

(2) In case filling of the svailable posts by methad specified in subs
rule {13 is not possible, these posis may be filled by deputation or transfer
of the serving personpel of State or Ceptral Police Organi-ations 01 by te-

empioyment of the ex-sgrvices or ex-Central Polive {rganisation -personnel

(3) To be eligible for appoiniment 1o these posis by deputation of ;
transfer, a serving personnel of a State or Central Pclice Organisation 29

(a) hold corresponding rank in his  parent organisation ©f be ]
qualified, for ‘HTomotion {0 such rank in his parent orgapisa- o
tion ; and i o - . B

{b) hatve been app:mvcd for such deputation or transfer by the
Inspector-General. -

g {4) To be c]igible»for re-employment -to 1hese posts an ex-services
or ex-Central Police Organisations personnel shoulds. :
(a) have retired or discharged, not earlier than 24 months of such
" re-employmert, from formation concerned, I corrosponding
rank;: ) . : ) B
(b) have possessed cxemplary of Very cood character while in his
previous service; . o
77 (¢) not have attaided the age of 47 years 25 on the IstT day of
Tuly of the year in which appointment i E&“?d“ ;. and
(@) have been approved Tor cuch re-employment by the I!i;pac__tar-;'
General, who may relax any of the conditions specified in this
sub-tule, in suitable cases, by order in writing. 3 g

{(5) The appointmenis against the pojsts of Subedars whether by
promotion or transfer of deputation .or ra-er@ploymcnt-shall he made with

(Exemption from Consultation) regulations, 1973,

(€) The seniormost Su_bcdar in a Battalion shal function as its
Subedar-Major unless the Inspector-General, for reasons to be recorded I
writing, directs otherwise: -

‘ Provided that Subedar (Comimunication), and Subedar (Medical)
ifrespective of their seniority, shall not be. eligible to function as Subedar-

g )
9R. Recruitment Rules for the posts of Riflemen Drivers:

hese posts shall be flled by tra fer of Riflemen who-— -

{a) have passed atieast class IH education certificate or &1 equi- !
valent examination; ° : ' d i
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B have put in atir:ast-g‘year’s -saiisfact-:)ry service as Riflemen ;

. (¢) have paesed driving ‘and maintenance course from an Army
or Border Secunity Force or Cefitral Reserve Police Force
ingtitution ot & skmtler course prescrived By s Iaspecias
General ; and

(d) possess a’valid licence to {1rwc as a paid employee, at least
" " a light Motor vehicle, .

" Note: A member of Rifles detailed for duty as a dispatch nqcr shall
possess a valid licence to drive a Motor eycle. -

(2) In cast filling of the available posts by method specified i sul-

ruls U} 15 0ot poss1ble fhese pusts may-be filled by deputation or transfer
of the: * werving- persa:mnﬂ of State or Central Police Organisation or by re-
: _empmymcnt of the ex- services or ex-Central Fohce Organisation personnel,

" {(3) To be ehgjbic for appointraent lo these posts by deputation or
. transfer, as serving pcrso'u*el of a State or Cuntral Pohce: Organisation
shmuld

 (a) be a driver 111 his parent organisation ; and
P g

e (5) be approved for such deputation or transfcr by the Deputy
) Insper:tor Gelierak

{4) To be eligible for re-employment to these posts an ex-services
or ex—( entral Police Organisation persunncl shouid ;

(a) havc been m%haxwed or retired as a driver from formation
concerned nroi earlier’ than 24 months of such re-employment ;

- {by havé pOSS’-‘:SStd ﬂgeirplary or very good or bood character
w}ule it th previous service ;

{c) pusscss & valid Beence to drive, as a paid einployee, atlcast a
Hght motor vehicle issued by an authority competent to jssue
such licences . to cmhans,

(&) 0t have atizined the age of 40 years as on the Ist day of July
of the year in which appointment iz made; and

(e) have been approved for such re- employment by the Depiéty
Inspector-Genéral, who Tay relax any ol the conditions
' g -spcuﬁcd in this’ sunurulc in suitable case, by order in vmt!_n_g

29 Recrm’fmen{ Eules ]‘or the posrs of Lance Naiks:
Nm'!:s and Haw’(’dar Driver,

(1) The posts of Lancc Naik, Naik and Havildar Driver shall be
‘chd by promotion, on the basis of seniofity subject to rejection of wunii,
from amongst Rifiemen, Lance Naik and Naik Dirivers, respeciively ®ha
sat sf3 the following condnmm, namely - ;

VT

T R
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(a) For jwamorion ay Lownce Ngik Drivers .

Kafiemen drivers whe (1) have put smoatleast 2 years satis-
factory seivice as driveis . (D were ner invelved in any
moetdr decddent, during iast 12 months of the date on which
they are considered Tor such promaotiun. for which they were
neld wholly or partially responsible; and (i) possess a’
valid Deence  to ditve as a pald | cmployce a heavy Muotor
vehicle ; :

(b) For Promotion as Neaik Drivers -

Lance Naik drivers who (i) have put in aticast 4 years satis-
factery service as drivers; (i} were not  involved in any .
moter zccident, during the last 24 months of the date on
which they are considered for such promotion, for which they -
were “held wholly or partially responsible ; and  (iii) possess
a valld Dicznce to drive as a paid  cmploves, a heavy molor
vehicle 7 - :

o

i’ (¢) For: Prommosion as Havildar Drivers :

Neik Diivers wha (i) have put in at Jeast 7 vears salisfactory’
serviee as “drivers; (i) were not involved in any molor °
accicent, during the last 36 months of the date on which they
| _ are, “onsideced  for such promotion, for which they  were )
! ; held  wholly “or partielly responsible: (i) possess 4
Lo valid licence to drive as a paid employee a havey muotdr
vehicle ;mand  (iv) have. high proficiency in muaintenance of =
motur vehicles and dare  conversant in  administration of a
| medium sized motor ficet and management- of MT  stores
i ; .. 7 including POL stocks. ;

. I -
i ~{2) The Departmental Promotion Commitice for the Promotions
: specified in sub-rile (1) shall comsist of -

(g} the Commandant of the Battalion concerned ;

© (b) the Depluy Commandant, if not available, the seniormost
' Assistant Commundant of the Battalion coucerned ; and

(¢} 2p Assistant Commandant of the Rattalion, conceried as may

oe noefmidated by'ﬁﬁ‘ Corrmmanaat

(3) In case filling of the available posts by methcd specified in sub- -
‘rule (1} is not possible, these posts may be filled by deputation or transfer
of fhe sérving perstnoel of Stete or Central Police Orgatisstion of Gy ie-

employment of the exserices or ex-Central Police Organisation personnel, .
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(r‘} To be eligible for appointment to these posts by deputation or
v . transfer, a serving per«omlel of 2 State or Central Pofice Organisation
. . should— . :

: {a} hold corresponding rank as.driver in his parent orgenisation
P " or be qualified for promotion to sach rank in his parent
P organisation ; and '

(b) heve been approved for such transfer or deputation by the
Deputy Inspector-General.

(5) To be eligible for re-employment fo these posts, an EX-SETVICES

. or ex-Central Police Organisation perseanel should—

{z) have retired or. d;schargcd as a driver in corresponding rank
~ ot earlier thaw'24 m':)’]'sha of such re- cmployrqcnt from forms-

A fign concerned; ;

e 4 {b) have, pmscssed a vcrv‘gobd or gﬂ‘}d charactcr “'hﬂ"* in his
: ' prcc:o.z"s service ; ; $z

A {c} possess.a valid licence 1o drive as a pald melDYﬁc a heavy

motor vehicle issued by an autho*lty compctcm to issue such
licences to “civilians ; . : 5 s

EEE @ have. not attained theage nf 40 years as on Ist day of JUEY of
k R 1he year in wh]ch appomtmcnt is made ; and ° )

" :’:(e) havc been approvcd for such fe- employmant b)r thc Deputy
Il}_spcctor-Gcncral who ‘may relax any of the conditions men-
noned in this sub-rils, i suitable cases; by Gr&ar in w-ﬂmg.

R e B R R P

£l

e e 30 Re..rwtmenr Rm’e.s for the. posz‘s of Lance Nazk (Auto Tecf"mcrm)

(i) These: posts shafl be fillzd by promeotion, on selection basis, from _
amonﬁst Rlﬁemen Dnvers or R_ﬁe'ncn whe-— | i

(a) havc passcd at _lo:ast class TII eauc,ation ccrtlﬁcatc or an cq‘i.h—
' va}mt cxan-mauon, and - ¢ .

e

{b} have paaqed auto-electrician or auto-fit terjmt:cna“uc COULSE
from any Army 01 Barder Security Force or Central Reserve
Police Foree or any other r-:cogn,scd l'i&tltuh{m mcludmg an
Indusin,a! xxa.mng Insﬂiutton RN

for b:éméiibn's

(3) In case Ay ¢ nmms‘ﬁ'&y a‘ri'i‘:% ot 1] f;na—,tai-;i’-}‘
_ -iwssxh]e. these posts’ may be filled by reem pley it of \.);-scwmes.
or cx—t,cntrql ohce Grgamsatwn personnel who—: " 4 #

(a}'. h:we p'issad auto-mtrtrxclan o auto ﬁtter/mmhamc marsc

_om an Army 0: Bord'cz Secunty Porce or-Gcntrai Rescwe -

L e
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Police Force or any other recogniced institution including an
Pt e Trdustrial Training Insitution. '

&

fb}.ham gained adeqiizte exeperience of rk work of auto-electri-

L Gan’or aato fiftef/mechanic T their, previous SeTVieE;
() ﬁosécsﬁ e‘xempléry or very good or gobd'charécier while in
® their previous service ;. ' -
{d) have not attained the age of 40 years on 1st d'a§ of July of the
year in which appointment is made; - i
(e} have retired or discharged not earlier than 24 months of such
g . re-employment, from formpation ‘concerned ;, and
) ] S # L Fa . i . \,.~' 1 TR,
=T (f) have been approved for such re-employraent by the Deputy
) Tnspector-General, who — may relax’2ny of the conditions
: . specified in this sub-rule, in suitable casgs, by;ordf:r in writing.

(4) In case filling up of these posts by methods si)é&iﬁcd in sub-
rule (1) and (3) is not possivle, these posts may be. filled by deputation o1
transfer from amongst' persosnel of Central Police Otganisation or a State

Police force who possess theiguelifications mentioned in sub-rule (1.

* I L ememieppegby simemedemis e
i ;e

L e TR ST e B
3{. 'Recruirment- Rules for the, posts, of N

¥ 2k

X 4uro T &finfcfan 2

L T}g:sc__: ppsis shall be filled by transfer, of I\\Iai‘]_i‘: @qé;s, failing |

which ‘by. promotion, on, selection ‘bass, from amongst: Lange: Nalk drivers

2nd Lance: Naik, Auto iechaician/ mechanic, failling :.’i'hicﬁ, from amongst
Riflemen drivers who-— ;

1k

(a) have passed at Jeast class 11 Education certificate  Or, an

- equivalent exarnination .
{b) tave passed auto-frters/auto electrician/ mechanic course from
az Army, Buorder Security Force or Central Reserve Police
Force or any ofher recognised institution including an Indus-
trial Training Institution ; and A
{c) possess gocd Ei'f}ﬁcicncy in the work of auto-fitter Or auto
clectrician or aate-mechanic. T
(2) Tte Deparimental Promotion Committee for pramoticns
specifed in sub-rule (1) chall be the same as i5 specified in sub-rule (23 of
rule 28. - . '
(3) In case filling of the zvailable posts by methods specified in
sub-rule (i) is not possible, these posts may be filled by re-employment of
sxservices or ex-Central Polic Orgapisation personngl or by transfer of
deputaticn of serving personnel of State or Central Police Organisalions.
(4] To be eligible for re-employment’ an ex-services/ex-Central
Polics Orgazisation personnel should-— _
{a) have passed anto-fitier/auto slectrician/auto mechanic course
frem an Army, Border Security Force, Central Reserve Police

i1
kg
:
3
3
5
A
b
T 1
b

.
g
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: Force or any other rccogmsed m:.trtution mcludmg an Trdus-
Ry 1 Training IRSLIT.HUOII‘

re-errqﬁay.ﬂeﬂ{ 2y nulsEna/ety ceomcay &E‘F-thﬁ:'i&“ﬁc
.in corresponiding ‘rank from formation concery _tged

(«.:) have possessed -gxemplary or very good or good \,haractar
. while in p"e-woua service ;

(d) not attained the age of 40 yeass on lst day of Tuly of the vear
m ~which appointment is made ; and

(c} have been approved for such re:employment by the Dp_puty
r l‘ns:pcctop(}c-ferai who may relax amy of the condjtions

" ‘a State or Central Police Organisation should—

. = 7 s.irom an Army or Border Security *Force or Ceniral Reserve
8 = Police Force or any oiher Jecogrised msfu.itmn 1ﬂclu.ﬂmg
= Tndustrial Training Institution; E

(b) hold corresponding rank or be qualified for promotmn tu snch
rank in his parent orgameaum -

({.) have been approved for. such deputation or transfer by the
" Deputy Tnspector- General, : %

o .}2 Recrwfmom Rules: for' the DOSIS of Havzfdars (Aue'o—Tecﬁmczan}

’ : :._".\\;- (1} Thcsc pasts \hall be ﬁiled by promotion, on selection baus
* o from aniongst Naik Auto-ﬁ‘ters who havc put in at least § wearg service
a5 auto-ﬁxtars

4

(2) The Dé%aﬁmwtal Promotion Commmiitee for the promotions
under sub-rule {1) shall be fhe same as is specified in sub-rule (2) of mule 29.

f&) in case ﬁlhng of the available posts by method spcmﬁed in sub-
. male (1) is ot possible, these posts may be filled by re-employment of ex-
.. services o7 ex-Central Police Qrganisation personnel or by deputation or
~ transier of serving ncrssnnel of a State or Central Polics Oman.:,aJo{us

B S e e ehc,w}e for rcmmp’{}y*ﬂcr {, an ﬁX-‘EI\-’ICCS or ex-Central
£ el PGS L):amutmn personnel shotld - :
(a} have passed auto-fitter/auto clc&mr:lan;’au ofmechanic course
from an Army, Border Security Force or Central Reserve
Police Force or any other recognised 1 Instiution ucludm_g an
,mﬁs..stnal Training Institution ;

- b} have retired or dischar rged as motor -m,n,nam.,\.fhufo-ﬁtm#
aute- electrician pot sarlier thap 24 mopths of such re-employ-
_ . ment, i corresponding rank from the f{:{mt—. fon concerned ;

: _ gL) have retired or d:scharged. not carher than 24 months of such-

spemﬁed in this sub-rulc, in suitable cases, by order in w"ﬁmg_

(5) To be Ellg‘tblc‘ for depution or trapsfer, a. serving pevsonncl of

(a) have passed auto-fitter/auta electr c;an/auto»mcchamc COurse
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(¢} have posséused XS IplETy O very geod of oond  churacter

while =1 79
(dy not heve artained the mze of 40 years as on Ist day of July
of the year in which zpoointment is made ; and
(e} have heen approved for such rt-tm:plqyfncnt bv the Bepuly
Inspector-Generzl, who may relax any of the conditions
~ specified in TS subrule, in suitable case, by order In wniting.
(5) To be eligible sor mransfer or deputation, a serving personnel
of & State or Central Folice Orgznisation should -
(2) have passed auto-fitter /aulo electrician fauto rpr:c“;ag.nic.ccurse
from aunv Army. Central Reserve Police Force, Border
| i Security Force or any reognised institution including an Indus-
!' trial Training Instifution ; s .
! @) hold cotresponding rank or be qualified for promotion to such
rank in his parent organisation ; and : ;
©° {¢) have besn approved for such sransfer or deputation by the
+ Deputy Inspector-General. o T ;
33, Recruitmen! Rules for the post of Neik-Subedar (Motor Frans-
port Officers Course}: - ;e
. - These posts shall be glled by transfer of General duty Naik Subedars
who should— . ®gree ga, e o
(a) have gbility for the management of mediur sized motor
trafsport fleet; " 777 R . I 2T

Motor vehicles; and . o

“(¢) have qualified in Motor Transport Officers Course or an equi-
valeit course conducted at any Army or Border Security
Forcs or Central Reserve Police Force or any other Tecognised

institugion. i R
34, Recmf{méﬂf Rules for the posis of Riﬁemc@-‘(ﬂmoumzs}':
(1) These posts shali be fifled by transfer of Rifiemen who—:

tion or an eguivalent examination ;
(b) have put ig at least one year's satisfactory service {after attesta-
tion) as Riflemen ; o °
(¢) have aptitude for the work of 2n armeurer; and
{d) have passed basic IIIROILLS course from an. Army of Border
ety Forceor-Tomms
recognised institution. ] . )
(2) In case flling of the available posis by method spécified in- sub-
tule (1) is not’ possihic', these pasts may ve filied by re-employiment of ex-
services or  ex-Central Police Qrganisation personnel or by transfer or
deputation "of serving personnel of State or Central Police Organisations.

[t}

() possess flair for work relating. to diiving and maintenance of -

(a) have' passed at Jeast class I education certificate or Matricula- .

B e e e il W s vl Lt el

R

e T iy
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(33 To be ehmbie for ’“-Pmplnymem,, dn ex-services o7 ex-Ceniral
Polic @f'a“*m'ﬂ'_m persannel shonld- 5

(&) bave nassed basic armourcrs course from an Army/Border
Secar ity Fclce’c,cntrai Rf-s::uc Police rource o1 ilriﬁ zm_tu-
non.

{{;} have been discharged or Iﬂhed as armm.rm not eerlier than -'
.. 24 momths of such 1¢- -employment, from formation mnu:mbd ]
(c) have r:msess:d exemplary or very good or gond  character
it . white in his prgwmu& s«,mcc g !
" (&) have not attetsed e wge 0T 1407 “yehrs ‘on st ﬁﬁy of«July of
: thie year iz which appointment is made ; e Bedlod

[EE R

il '.'.".; SRy N i‘. iy __-|ﬂ' ﬁﬂd Tpmar e :-'J 1];» s
(c:) ave Héen appmv’cdufuﬁ sach re—cmpla}rmenb by Ibc Dcpuly
oy e despectors General, who may- relax’ any of .the’ conditions
o specified in this sub—ruic in, suitable cases, by ordcr n wnﬂna
vt o 2 {43 To- hﬁ10]]gah1§,_f9},‘: -deputation: Or trans:fer, al 3e1'"mg pe"sonncl
of a State or' Central Police; OLgamsatmn should—.:1 '
S+ (@Y have. passed - basic' armoirer courss” from an’ Am:y Bordr;r
: Security Force, Central’ 'Reserve’ Pohc\,‘Fo €& or any other
‘ r\,cogmscd ,mst,tutmn, s

5 ihs -\.- 3 e .. et .\} _;L;;‘;‘ L
.y r{bg haw worL ap .;m{:a

3

ed 2 ; ‘ar;_fo,; a pcnod Uz,at,lqast onc ,rm

e
Al

"(g) h@Vﬂ beer am}mvesi for suu__h__ ,

iyt

JIiE 5 ﬁa#’fm
iz A “1’\1 2

35. Recrmtmen.t Rules for the pm:ts of- Nmk (Armourer&)

. 1) Tf,xesc posts s’hali‘bc flled by p10mot1on on’ selcctmn bas:a,
- rifrom’ amorfgsz ’Rxﬂcmcn A;mon.rcrs \xh&—-_‘ e

; .{aj_!,have pat in af lcast 3 ycars salisfactury qcmce .as Armeum"

‘ {b} have passed armourers t_x_pgradatlon courss irom’an Army,
‘Border. Seddrity. Force, Central Rccwrvc Police Force or zmy
othcr recegmsed institution ; B

Provldcd {lat t;lc Deputy Inspector- Geperal may waive the .condition
#6F passing upgrad ation course for a person, who-is técommended by the
ﬁDepartmental Primotion _ormmttcc as, other\wsc fit fo;, pTOII’iOthB and 3s.

{3) In case ﬁllmg of {he auaﬂab]e post by mct‘) i
@sg ;\Qsis may,. be fiiled bv Tes employmcnt of ex-
r_’ _x{‘antra 1?011(,5‘ Orgamsat.ens _J)t:fSOIiDEl D1,by depuiaimn
_bf Stf“mig pe*sermel of Statemr Cem“rag Polu.e Ornam ions,
: : :'/ i Gaar \7%

t!["“ S LI 2k "._
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. : {4) To be ehgfblc for u_fcmplqymcnt an ekiserwc s or cx’-Ce:mal
Police Organisation personmel shonld-="

(a) have: edtired or dischpozed 25 1*1303.1.:‘-:, ‘ymt  cariier thaw

I 24 months of srch re-employment, in corrcspondmg rank or

' " a lower rank in which case he shauld have put in at least
7 years service as-Armourer, in formation (oncerned ;

{b) have posscssed exemplary or very pood or gnod {,haract r while
in his previous service ; !

(¢) not have attained fhe age of 40 years as on Lt day of July of
the year in which appointment. is.made; and |

: " (d) have,been app;o\_f-td for'such re-empléyment by the Deputy
» . Inmspector-General, who may redax any one of the conditions
specified In this sub-rule, in suitable caqés, by erder in writing.

(5) To be eligible for transfer or dcputatlon ‘a nerSDnncl of ‘Central
Police Organisation should—- - ) 3§ har e

(2) hold corresponding rank or be qualﬁed for- promotion to such
rank in his pareht organisation;and i B

- (b) have been appved: for such transfer or. deputat tion by the
Deputy. Inspcctor Genaral g ¥ . mid W

g
36. Recruitment Rules for the pos‘s of Hav:fdar {‘Afmowers}

{1y These ‘posts shall “be filled by promotmn, on’ scTectaon basis,
~from amongst Naik Armourcrs who have—

(3) put in at Icas,t 3 v;'ﬂs ~satlsfact0ry ser\ncc ‘as Nallk Afmourer ;
and
{b) passcd ormourer upgradation course frnm an Army, Border

Securtty Force, Ce: mal Reserve Police che or a[lj-' otuer
recognised dnsgtetion . . . w EE e :

Provided that the Deputy mbpe‘,tar»(}cncral may, waive thﬁ condition
of passing upgradation course fer a person, who is recommended by the
"Departmental Promotion Committes as othcrwlsc fit for promotion and-
exceptionally good in armourer’s “work.

(2} The Departmental Fromotion Commntce for thc promotions
specified in the sub-rule (1) shail be the same as is specified in sub-rule (2)
- of Rule 29, !

' ' (3} Ta case filing of the availabie posts by method specified in sub-
tule (1) 15 not possible, these posis may be filed by re-employment of ex-
services or ex-Central police Crganisation persopncl or by deputation or
transfer of the personnel of State or Central Police Organisations.

(4) Te be eligible for re-cmployment, an cx-services or ¢x- Cn,ntral'

Police Orpanisaticn personnel should—

() have retired or .discharged as Armourer net earlier  théa

7% morths of such re-empleyment, in corresponding rank or

| in a lower rank in, which case he should have served as an
: Armourer for & period of at Ieast' 12 years, in formation con-
gﬂtmed ,

e A Bt L b F AL
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(b) have possessed exemplary or very food or good -

while in his previous service ;

23

character

(< oot peve amrained the age of 40 vears as on ist day of July of
the year m which appomtm“nt is made ; and

Ed

(d) haw: been approved for such re-employment by the Deputy
Inspector-General, who may relax any of the conditicns
specified in this sub-rule; in.suitable cases, by order in writing.

(5) To be eligible for !.ransfér or- deputation, a personnel of State

or Central Police Organisation should— .
{a) hold corresponding vank or be qualified for promotion to

“sach rank in i i)ar'ént" organisation ; and

" {b) have been approvcd for such transfer or deputation by the
Deputy Inspector-General. -

37. Recruitment Rules }‘o:'r the posts of Havildar (Clerk) :

(1) These posts shall be filled by transfer from amongst general

 amongst Lance Naiks and failing which from amongst Riflemen, who—

{(a) are willing for such transfer;
(b) have passed at jeast malflcnianon OT an f-quw'?a]cnt examina-

tion ;

(e} possess minimum speed of 30 words per

typing

'(d) have put in at Jeast

s 4 - 1
2 wears ssrvice o the Rifles; and

failing which from

minute in English

(2) have been approved for such transfer by the Deputy Inspector-

General

(2) In case filing up of the posts by method specified in sub-
rule (1) is not possible. these posts.may be filled by re-cmploymeni of ex-
srvices or ex-Central Police Organisation personriel or by direct recruit-

ment.

* 2 . 2
(3) To be eligible for re-employment, an ex-service or ex-Central
Police Organisatica personnzl shouid-—

{8) have retired or

re-efmnioym

Ba

= H
SR CHAaT

in corresponding or higher-clerical ran

“

formation concerned ;

(b) have pv; ssemsed exemplary or
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£ 30 wears as on
uﬂcm is made . and

d. not cartier than 24 monihs of such
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very good characier while in
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may Telax any af th conditions
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it A Ty

i e e

24 Tripura Gaceis. Extractdinary issue,

»

Februpm 1. 1985 Al D.

(4) Direct Rec witment shali be made From AMURESE person whaes

' ta) have passed at loast m
ion ;
(b) have MINITU
- typing; .
{cy are within age group of 18 25 years &s R ist dey of July of
the year in which advertisement for recruitment s made;
(@) possess chest and height mcasincméﬁu as are speeificd for
. recruitment as Rifiemen in Rule 253 : Lol
" and
(¢) should have’ qualified in such, physical; writtery 4nd ‘oral tests
as may be prescribed by the Imspector General.
(5) The Depuly I_nspectar—-Gencral' may relax, by order 1o wriiing
any or all the qualjﬂcatiomjconditions ipcciﬁcd at item (<) apd (&) of sub-
rule (4) in suitable ¢ases. '"‘ .

& The Board for making the recruitment speciﬁcd in sub-rule {4)
shall consist of the Deputy Inspa_cior-Gcnerai, Commandant  of the
Battalion concerned and Deputy Commandant of the Battalion, concerned
ard when Deputy Comraandant 18 not available the senior most Assistant
Commandant of the Battalion, concerned. . .

(7) The Inspector-General may tay ‘duwn, by order in, writing, the
pi-occdurc-»for- screcning of candidates considered _fo1 recruitment under
sub-rule (4). ' :

_ (8) The 'pc'rsons recruited under  sub-rule {4) »shall be . liabie 1o
dischiarge. without compensation, if they fail to complste within 12 months
of their recruitment, such traming in diill, weapons, office procedure and
accounts as may be laid down by the 1nsper:mr—Gen::ra1 by order in writing.

for the pos:s' of Naib Subedar (S:enogra'pher) 3

atriculation or an equivaient examina-

speed of 30 words per  ITHRULC in English

'

a8, Recruitmenl Rules

(1"} These posts chall be filled by promotion on sclection: ‘basis,

from amongst Havildars (Clerk) who — : :
(a) have put i at least 3 years service as Havildar clerks ; and

(). possess minimam speed of 80 words per minute in English
Shorthapd  writing and 40 words  Per minute in Englsh

{yping. _
(2) The Departmental Promotion  COmmItes. for promotion
specified In sub-rule (1) shali consist of--- -

72y The Depufy -Irzzapr:mz-{}en;ra{: asd . S
(b) Twe Officers of the rank of Commandant as may be f%plninatcd
by thr:_ll_nspcc;or—Gcngrai. o
o 1 (3) I case filling of these posts by method specified in sub-rule (1)
is not possible, these bosts may be filled by rﬁfbri;plbym'c:nt of ex-services
or ex-Central Police Organisation personnel of byﬁ'&c’fmt_atiorf or transfer

[
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rsonael of State or Central Police Oreanissiions or Tripura
I§tcnograph-crs Service or by direct secrurtment.

y e cligibie for re-cmployment, an gx-Services of ex-Central
isation personnel should—

save Tetired or discharged as 2 Stenogrzpher, not earlier
hen 24 months of such re-employment as 2 Stenographer in
sorresponding clerical rahk from formation concerned. '
save possessed exemplary or' VETY good <haracter while _iri
his previous SeTvice ;

~ot have aftained the age of 47 years as on 15t day of July

of the year in, which appointment is made ; and

have been approved for snch re-employment by the Inspector-
General, who may reiax any of the -conditions specified in
this sub-rule, In suif[ablc cases, by order in writing! :
"0 be eligible for deputation or transfer, ‘a personnel of a State
‘olice Organisation or Tripuzra Government Stenographers
d— : P . 2
noid the rank/post of Stenographer i his parent organisa-
tion. o ;
DOUSSESS high proficiency in Fnglish typing and shorthand ; and
stiouid have been approved for such transfer or deputation
by the Igspcctor-(}encral. " : '
A personnel on deputation or transfer ' mentioned in sub-
1 have to.undergo such trainidg in weapons and dril as
7 the Imspector Gioneral withif ‘2 perivd oFf “T2months, failing
adividual concered shall be Tiable to reversion to his parent
. provided that such training will not be necessary for a pemson
sived similar training glse-where carlier.

Yirect recruitiment shall be made from amongst persons who :—
have passed at least Iniermediate or egquivaient examination ;
minate in  English

have minimum speed of 80 words per
minate in English

Shorthand writing cand 403 words- {pef
typing. : '

ire within the age group of 13 to
Tuly of the year in which advertisement

_30 years as on st day of

mede ; Y
chould have experience of at least two y€ars 25 2 Stenographer
i a Government or Private cotablishment ; ~

possess height and "chest measufements & are specified Tor
recruitmért as Riflemen 1 Raule 25 and '

should have qualified in such 'physical, WTTCEAT fiG Uik Fois
as may be prescribed by the Inspector General

T g

for recruitment is

elax by order in wiiting the condi-
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proi lurz jor ccréening of ;‘andzdateq C{JﬁS}G(’.er for rectult:

sub- e (7).

2%

. (1) These posts shall be filled . by promotion _on.
seni, ity, subject to, rejection of unﬁt fmm dmongst Haviid

Tl

B

" (9) The Baard 40* \makl ( 1hc recy iLrncnt spemﬁed in
shat wmlsi of the' O icer, &pc'u ed 111 su rulc @)~
lay. dnwn bv (}Idtl: it

T Inc,np-nﬁw f‘"nﬂnr;al mav

o

) (m The p-;rfons rccruncd undPr aub-rulc ('?) shall be 7
chay =, without COmpcnsafmn if tney fail to completd “within
of © zir recruftment such training in drill, weapons and offic
as oy be laid down by the Inspecter-freneral.

‘: 3. Recmzzment quea for the posts of Natb Szzbea’ar (C‘l

th& ifles who have—

(a) put in at least years service as Havllr.iar C}crk,s a_

(b) passed such examination in office precedure and .
may be laid down by the Inspector-General by crde

£2) The Departmental.
spec fed i subrult (1) shaii bc the same as is _spf:ciﬁcd :in

et s
TR
3

d

of r eoS

{4) To be eligible for re-employment, an ex- ‘services o
Polil  Organisation personnel should —

{(a) have retired or dI:,chu'rgad as clerk not earlier thar
of such re-employment in corresponding rank or a:
clerk. or as Assisiant Sub-Inspector, of Police C‘Lak
case hé should have put in at least 10 years service
Clerk or Assistant Sub-Inspector of Police’ clcrk 5

3

.‘
Ay

L g

(3)To be eligiblé for deputation or transfer, a personne

or ¢ ntral Police Organisation should-—
(a} hold the rank/post of an upper Division Clerk ig__
Organisauon :

(3) In case fl]mg of these posts by method prCIﬁCd in
is n -possible, these posts may be filled by re«c.mploymem of
or © -Central Folice Organisation personncl or by dcnutatu*n
of £ ving personnel of State ot Central Police Orgamsatlon

concermned.

have possessed exemplary or very good characttr
previcus service ;

not have attained the age of 47 years on st day of
year in which appointment is made; and
1ave been approved for such re-
General, who may relax any of the conditions spec
sub-rule, ip suitable cases, by order in wrting,

‘committee for thc

smployment by i

and

{b have been approved for wwch iransfer or deputa
Inspecior-General, i

oo

w3

ub-rlile (7y

riting, the « i
at “diider *

e to dis- @
12 months
procedure

basis  of
clerks of

i
N
scounts as
Siowriting, ¢
nromotion - |
h-rule (2)

ib-rule (1)
:z-services
T transfer

>x-Central

34 months
: Havildar
in which
s Haviidar
formation

aile in his

ul); of the

]

Inspector-
ed in this

b
»f a Staie

s parent

g5 by the
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. “(6) The persons’ a;}pmrgted Eﬁy dl:pntatmn or transfer. mcnhoned_"
in sub-rulc (5) shall be subjedt: %o the: same Imblhty for: unda:rgamcr {raining -
as is Spu',‘.lﬁﬁd in sub-rulc (&) of rul'ar.?ﬁ T, : . '

40 Reécrudomenr Rules fUr. Erw rosfs of ?Ya:.:r Subedar (Aacowrmm i

iy L. (1) The posts shall be, filled by, pron‘ut ion, an selection basis, from

: amongs{ Nalb Subgdaz Citn(s Whor— .. .- O
; it (2) have put by at Icast 3 }aars. service ds Naibs 'Gubedar Elerk:.,
! andrahe 5 0 Bshe™ Bn o L

i
i
*
i

(b) have passtgt s._u:‘n exammanon i Accdunts as may bt: lald
down by the Inspccmz General by order iniwriting.
o (2) The Deparfmental. Promotion. Committee for . promotions
; spemﬁed in éub—rulh () shail bh the. same as is speclﬁcd in sub-rale (2) of
“rule 38 Wi :
: (3) In case filling of thcsc: posts by . mcthod S“cmﬁed in sub-rule (1)
is not possible, the posts may be filled by reﬁmploymcr't of ex-services or
.. ex-Central. Police Organisation possonnel or by transfer or deputation of
oL serving personnel, of State or Central Pohw Organisations.
L A4y To . be ehg,fbie for re-employment, an eX-sCIVICES OF eX- Ctntral :
- Polzwr e{ga'usaua;l pe:smrei should-... . e e
' (ay have retired or discharged as: Accuuma‘lt not earlier than
24 months of such re- -employment, in correspending or higher
Clefical fank or as Assistant Sub-Tnspector of Pohcc;‘HawIdal
. Accountant in- which casé ‘he should have put in at least
:© 10 years service' in the rank Lémcerncd
.(’0) have possessed exemplary or' very good character while in his
 previous service; . ;
(¢} not have attained the age of 47 yL-’lI‘S as on st day of July of -
¢ the year in” which appointment is made ; and ;
= L T (d) have been approved for such re-ewiployment by the Inspector
' S o ‘Gentral, who may relax any of the conditivns specified in this |
. C sub-rule, in suitable cases, by order In writing, j
: . {5 To be eligible for transfer or dupuxatmn a personnel of a State ;
v+ or(eniral Police organisation. should — |
: © (@) hold the rank/post of an Accountant in his parent Organiva- |

tion ; and

U)) have hefn armroved for such transfer or deputation by the |

I*lsnc"::,toh Generall s ’
(6} The persods appointed by {7(:{1&*3.?10;1 or transfer mmmm:d in |
. b'l.}[" rule {5) shall be sufect to the same [ability for unm:rumrw training as ; ;

Ly

i specified under sub-rule (&) of rule 38.

“dir Recrufment Rues for rhe posis of Naib Subedar (Head Clerk), _ '
chail be filled by transfer of Naib  Subedars ?

; Senjority, failing which, by promotion on the ke




. goiftg training as is specificd under sub-rule (6) of rule 38,
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basz of selection from arnongst Naib Subedar {Clerks) who have put in
at teast 3 years service as-Naib Subedar Clerks.

12} The Departmental Promotion Committce for the promotions
spectfied m osub-rule (1) shall be the same as is specified in sub-rule (2) of
refe 28 ’ . : 5

{3) In case filling of these posts by method specified in sub-rale (1)
1 et possible, these posts may be filied by re-empioyment of ex-Services
or ex-Central Police Organisation personnel or by transfer or deputation
of sceving pessoanel of State or Central Police Organigations,

(4} To be eligible for re~cmployment, an ex-services or c:'_t—C::l{!i'ai'
Police Organisation;pcrsonnel shonld-— - *

(a) have retired or discharged as Head Cletk not earlier than
24 months of such re-employment in corresponding or higher
“clerical rank ; o 2 L

(b) bave possessed exemplary or very.good character while in his
previous service ; = ! L

(¢} not have .att_ained"‘.‘hq__agr: of 47 years as on Ist day of Tuly of

- the year in which appeintment is made; and i

{d) have been approved for such re-employment by thie Inspector-
General, who may relax any of the conditions mentioned i
sthis sub-rule, in suitable cases, by order in writing. '

(5) To be eligible for transfer or deputation, a personnel of State
‘or Central Police Organisation should— ! ,
£ Ca) hold the’ rank, or, post of “Accountant - or Head Clerk in- his .2 &
v parent Orgapisation ; and . -
(b} have been approved for such transfer or depuiation by the
Inspector General. ’

(6) The pe"rson_s appointed by deputation ‘or transfer mentioned in
the sub-rule (5) of this rale shall be subject to the same liabifity for under-

£, Recruitment Rules for the posts of Naik Gd. 11 Wireless O'pe;a- _
tigns. ; « :

(1) These posts shall be filled by transfer from amongst  Naiks,
failing which, Lance Naik, failing which Riflemen who have passed—

(a) Matriculation or cquivalent examination with FEnglish as one
of the subjects; and - :

(b) Grade 11T of Wirciess Operator’s Eroﬂciancy'staftdard.
i%.En.gsse Siling of the posts by method specified fo sub-fule (1)

Is not possibie, these posts may be filieg by re-employment of ex-seryices
or ex-Central Police Organisation personnel or by deputation or’transfer
of the serving personnel of State or Central Police Organisations.

' (3) To be eligible for re-employment, &én ex-services or ex-Central -
Police Organisation personnel should— T
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S {a) hmc retired or dlschargcd not earlier than 24 months of such
rz-cmployment, in corresponding rank from signal/radio get-
] of the formation concerned; -

C O standard before discharge or retivement ; _
R {¢) heve possessed exemplary or very good or good character
* while in his previous service ;

_ _ {d)"have not attained the age of 40 years as on Ist day of luly of

) ' the year in which dppointment is made ; and

{e) should have been approved for such 1c—cmp}2ymcnt by the
Deputy Inspector-General, who may relex.any of the condi-
tions specified 1n this svherule, in suztarﬂc cases, by order in
writing. 5 . p

or Cf:ntra} Police Organisation should— -
B (a} hold corresponding rank in the signal ‘set-up of his parent
AN Organisation ; g,
5 {(b) bave passed Grade ‘B wireless Operaiors proficiency
‘standard ; and =L

{ _ (c) have been approved for such tramsfer or deputation by the
K : Deputy Inspector-General

il
i

g Operators. i

{13 These posts shell 'be filled by promotion, on the basis of
.3 -scniozity subject to rejection of unfit, from amongst Naik Grade TIT Wire-
M. Opcrators who have passcd Grade 11 Wu-f,lcss Operator’s proficinecy
{ L standard

. (2) The Departmental Promotion Committee  specified in sub-

; _.:(Hof this rule shall consist of— :

: © " {a) Commandant of the Battalion concerned ;

©i.22 . (b) Deputy Commarndant of the Battalion concerned and when

LT . the Deputy Commandant is not available, the senjor-most
"Assistant Commandant of the Battalion conct,rned and

' (c) a Deputy Superintendent of Tripura Police Radio Organisation,
as may be detailed by the Supennterdcnt of Police of that
Orgamaanon. s

; (a} Tn case filling of these pests by method specified in sub-rule, {1)

is et I}ﬁbbiblﬂ theke: posts may. be filled by re- crnp]oyment or the ex-

: ',scrrm - ex-Central Police Organisdtion -personnel or by -deputation or
s irpend o= peswennel af State or Central Police erganisafions. . :

g {4) To be eligible for ra—enploymt,nt an ex-services or ex-Central
Poucc Organmatlon personnel should—
: . '{2) have retired or dlscharﬂcd not earlier than 24 months of sucb.
re-employment, in corresponding rank from signal set-up of
formation concerned ;

y . {b} kavc passed grade III of Wireless operators proﬁcicncy'

' {4) To be eligible for transfer or depLiadon a personnel of State:

I . 43 Recruitment Rules for the posts of }:{cvddar "Grade-Il  Wireless -

T
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(b) have. passcd grade II Wireless, Qpcratora
- before dlschargc ot retirements ;" "

(c) have | pmsese.cd LKBD’})I&IY or very, goed ¢
s pmw@us SEEVICE ;

{d have not attampd thc aaf- of 40 years as ¢
the year in Whlbh appomtmf:nt 15 made ;.

(&) should havc been appruwd for such re
Deputy Infpcctor Gegperal, who may rels
tions apcczﬁPd in fhis sub- rulc in suitab]
wrltlng

(3) To be chgl,blc for deputauon or transfer, a

~or Central Poficc Orgqmsatton should -

(a) hold cortcspc:ndmg rank In signal st[-up of
tion or be quelified for promotion to su:b

(b) should Have passed Grade II Wireless Cl
standard ; and

(c)} have beén appreved for such transfcr 0
Dtputy Inspettor-General. e

44, Recruitment Rules for Ihe posts of Naih-§
Grade-I). .

(1) These posts shall be filled by promom’on,

’f_rom amongst Havildar Grade Il Wireless Operators «

{a) have put in at least [hrec years service as
and -

{b) passed Grade I Wireless Opcratofs profic

(2) The Departmental Pmmo__tzon Committ.
rule (1) shall consist of— o

(a) the Deputy Inspector Gene:ral

(b) the Supcr.ntcndcnt of thce Tripura F

(c) a Commandant of a mpdra State Rlﬂk.s:

(3) In cass ﬁlung of the posts by method Spcc

. is not possible, these posts may be filled by re-emplo

or ex-Central Police Organisation personnel or by dr
of personnel of State or Central Police Organisation.
{4 To be eligible for re-employment, an ex-s
Police Organisaiion personnel should-- O
(2} have retired or discharged, not carlier the
re-smployment, in corresponding  rank
of formation concerned ; =
{k) have passed grade I Wirciess Dpcratorb
hefore discharge or retirement ;
{c} have possessed cxcmplary Of VEIy Se.
Drevicus service ;

~ characler in

, 1985 A D.
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.. Ad). have not. at;alpcd the agf: of 47 years. on. Ist.day of July of

s . the year in which appomtmcnt is made ; and

(e) should have bccn apouroved for such rc—cmployment by thc
Deputy Inspector General, who may relax any of the condi-
tions specified n s wrmu, i, sumehic sme Dyessierin
writing.

(5) To be chgl‘ble for dcpuiatmn or trapsfer, a pemmmcl of z State
or Central Police Qrganisation should—

(a) hold corresponding rank or be qualified for promotion to such
 rapk in b;gnal set-up of his parent organisation ;

(b) sheuld bive passsd Grade I1 Wireless Operators proﬁmency
~ standard; and, |

{c; have been apprpvcd for su;;h tzansfcr or dcputatmn by the
"Inspector General. )

45. Rccrwiment Rules for the. posrs of Havrldars {Engine F:tters)

- (1) These posts shall be filled bv errcct recruitment from amongst
persons who——.

(a) rare. within age group of i8 fo 25 years a3 on lst day of July -

of the year in which advertisement for recruitment is meds

_(b) possess chest and height measurements as are prescribed i
. clauses () and (d) of sub-rule (1) of rule 25 for recruitment
3s Rifiemen

_{©) have passed ‘natrlcdal](}n or cquwalent examination ;

(d) posséss a certificate in the trade of Engine Fitters or auvto- -

ters or electricians from an Industsial Training Institute ;
(g) fHave acquired good proficiency in handling of diesel and
petrol engines or clectrical equipment ; und

(f) should have qualified in such physical, written and 01'&1 tests
as may be prescribed by the Irspcrtor—Gencra]
(2) The boarc[ for making recruitment specified in sub-rule (1)
shall consists of officers mentioned in sub-rule {2) of rule 43.

(3) The procedure for screening of the candidates considered for
fecruitment qpcmﬁeu in sub-rule (1) shall be laid dom by t‘1\, Insper‘tar L
Gcncr&l by order in writing. -

(4) The persons ‘recruited under sub-rule (1} shall be 1‘12“1"‘ “fo.
.discharge, without.cempensation, if they fail to Tass such fraining Jn"'"‘ﬁ
and weapon as miay be laid down by the Impec,to' General by order in
writing. ) h

- (5) Notwithstanding the foregoing provisions of this ez, the posis
may be filled by, re-employment of ex-services or ex-Central Police

- Qrganisations personnel or by deputation of serving persannel of State orr

Central Police Organisations.

(6) To be 'el-igible_ for re-employment, an ex-services or ex-Cenrral
Police Organisation personnel should—-

-

O
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(a) have retired, not earlier than 24 mvnlhs of such re-employ-

ment, as an Engine Fitter from  signal set-up of formation
+ coneerned ; - t

{b) bave possessed exempiary or very good or geod character
while In previous service ; : i

(¢} have acquired good proficicncy in the work of Engine Fitun
in a signal or Radio setup ; and’

{d) not have attzined the age of 40 years on st day of July of
the year in which appomtment 1s made ; and

(e) have been approved for such re-employment by the Deputy
Ingpector-General, who may relax zny of the conditions
specifiedsin this sub-rule, in suitable cases, by order in writing.

(7} To be eligible for transfer or dcputatmn a person of a Stuate

or Central Police Organisation should-—

{(z) be serving as an Engine Fitter in. corresponding rank or be
qualified for promotion to such rank in signal set-up of his
parent organisation ; and-

(b) have been approved for such transfer or deputation by the
Deputy  Inspector General

46, Recruisment Rules for the posts of Havfldars (Radio-Technicions).

(1) These posts shall be fiilled by transfer from amongst Qavildars
fallmg which Naiks and failing which Lance Naiks and failing which
Riflemen who have passed— . -

(a) Marticulation or equivalent examination with English as one
of the subjects ; and

({5)) Grade IiI Radio technician profifiency standard.

(2) In case filling of the posts by method specified in sub-rule (1)
is not possible, these posts may be filled by re-employment of ex-services
or ci-Centgal Police Organisation persoonel or by deputation or transfer
of serving personnel of State or Central Police Orgahisation or by direct

recruitment.
(3y To be ehwlbic for re-employment, an ﬂx-‘iul'\r",ltﬁs or ex-Central
Police Orpanisation personnel should—

(a} have retircd or discharged, not earlier than 24 months of such
re-employment, as a Radio technician  f{rom formation
concernea ; :

{b) have passed grade Il Radio tcchmmans proficiency standard
WITIJ,I’J mn Pl’ﬁ'u'lﬁth m

{c) have pOb'SE:bSBd ‘exemplary or ver} good or good  character
while in previous services ; the s

(d) not have attained the age of 40 years as'en 1st day of Jle of
the year m which appointment is made ; and

AR
i
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& hmc bun approved for such ye- -cmployment by the Deputy
Inspector Ge neral, who may refax. any of the conditions
specified in this sub. rele, in suitable cases, by order in writing.

) To be ehgible for appoinirment by transfer or dcpu{a'tion a

pcﬁoﬂnm of State or Cenirali Police Ozganjsation should—-

"_"crzrn La.person shodld -

(2} be serving as Radio iechnician in corresponding raﬁk o7 be

Gualtfied for pra"nutmn to such rank in hix parent Orgamsa-
tion ;

(b) bave passed "rade III Radw tcchrumans PI‘OﬁCJLﬂC’V standard ;
and -

.(c) Have been appm\rcd for such de urailon of Iransfcr by thc
P ‘I
Deputy - Insptctor General.

(S) To be eligitle for d!reci I'Q”Tllitm»nf as Havﬂciar Rad.a wchm— i

(2) be within afze gmup of 18 to 25 years as on lst day of July of
the year in which advertisement for recrmtment is made ;

(b} possess Beight and ‘chest measurerients as are spucxﬁcd in
- glauses (¢) and (d) of sub-rule €] of rule 25 for recrumncnt
as gc;;arﬁ duty Riflemen. 2

(c) havc passed matricaation or equwalent mammahon -

(dj succcssfal completed at least 18 months " course  of Radio
“mechanic at an Indusirial Training TDSIltdtt -aud.-

(c) should have q{ldllﬁf‘d in su~h= physzca] written or oral tebts’
as may be p—cscmbed by the Inspecior General, '

{6) The board for making the recruitinent specified in sub-ni]c. ()
s rule shall consist of officers mentioned in sub-ruje (2) of Rule -43,

{7) The procedurs for Screening  of candidates considersd for

recruﬂment under sub e (‘SJ bh&ll be Taid down by the Ins;aector General,

(8) 'lhe persons rﬁcnmd under Sub-rule (53 shall have 1o~ 1:5&5*5,i ?

after pecessar by trammg, Grade 111 Radio technicians proficiency standard '
and sich ¢ raining in drili, WEUpons as may be laid down by the Inspcctor "
General,. ?by order in thmg withini a period of 2 jears of lhen ;n:crlub

“in sub-mlc ( )

(9) The persons “t:(‘fuit“d undPr s,ub-ruie (5) .\hall be hable 1%
ge w:{thout Comp“nsatmn £ thqy fall io pass thc trammg mcntmncd'

__Gmds II e C"hﬂquD

L'I} Thcsc pcsts shall h:x Fsﬂcﬂ by pmmot;on c_;,n‘selécti(‘in ';hasis

fram ,amon sst Havildars (Rq;dw- Tc{.hmcmns) Who- .

o(a)have put it at-least 5 years service as Redio chhmc:zan rand

B (b) have passed Grade II Radio Ifechmman pmﬁc:cncy srandard

T i
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~ (2) The Departmental Promotion 'Com_:mittec for the promotions
mqgtionqdi_ll'n sub-rule {1) shall be as specified in sub-rule (2) of Rule 44,

oo B In cace filling of riese posis by the marthos SeperEd R suh-
ruie (1)'is not possible, these posts may be flled by relemployment of ex-

: ser\{ic:s or ex-Cenical Police” Organisation personnal or by deputdtion or
transter of personncl of State or ‘Central Police Organisation.

(4} To be eligible for re-employment, an ex-services or éx-Central
Police Organisation personnel should — - ¥
(a) have retired or discharged, not earlier than 24 months of such
{C}"mp}@}»‘mcnt,‘ In corresponding rank from signal set-up of
lormation ‘concerned ; g i
_ (b) have possessed exemplary or very good  character in his
previous services; - :
(¢) have ‘passed grade II Radio techniciars proficiency standard

before discharge or retirement ;

the year in which appointment is made ; «and :
. (&) have heen approved for such re-empleyment by the Inspector-

General, who may relax any of “the “conditions “specified in-
' this sub-rule, in suitable cases, by order in writing. :

(d)} not heve attained the age of 47 years as on Ist day of July oft ~

L : S i { :
' (5Y To be eligible for deputation or transfer, a personnel of 2 State

or Central Pelice Organisation should — - -
(a} hold corresponding rank or be qualified for promotion to such’
rank in this parent organisation ; ’

* - (b)Y have passed Grade II _R‘adio Technicians proficiency standard ;{:

and : .
" (&) have been approved for such transfer or deputation by the:
Inspecior General. = ~ , i

48. Recruitment Rules for the posts of Subedar {Siprnal Plamon),l

(1) Such of these posts of Subedars (Communication} as are no__t:;'
filled under proviso tg sub-section (3) of section 5 of the Act, shall be filled:
by promotion on’ selection basis from amongst Naib-Subedars who - :

(a) have passed Grade I of either wireless Operators proficiency
" standard or Radio techoician proficlency standard ; and i
(6) have put in atleast thrce vears service as Naib Subsdars.

{2) The Departmental Promotion Commitiee for the promtion:
mentioned in sub-vule (13 shall be 2s specified in sub-rule (2} of rule 44,
(3) In cage filling of these posts by the methud specifisd in sub-~,
rule (1) 5 not possible, these posws may be filled by re-empioymen: of &
ex-services or ex-Central Police Organisation personnel ur by transfer o
deputation of serving personnel of State Central Police (rganisarion.
@) To be cligible for re-cmployment, an ex-services or ex-Centrall;
Police Qrganisation personnel should- .

L o e
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) have retired or discharged, not cazrlier than 24 monthe or such
re-emiploviment, in correspeading raﬂk from signal setup of
formation concerned -

bave pussed giade I of Radic toehnicians preficiency Stdﬂda:

before discharge or retirement ;

o

@
i
—
Ul

=<5 f;% (¢} have possessed CXBIZpNATy or very good character in his
f S l‘i previous service 3
it ’ % (& not have attaimed the agc of 47 vears as on gt day of July of v
. f% E the year in which appointigent is made ; and ; !
ﬁ-: 4 = - {e) have been approved for such 1mmﬁld&“ﬁm' by the Inspector- o R
G Gcneral who may relax any of the conditions specified in 5
i | . this sub-ru!c in suitable <asés, by order in writing, o
o 5& 5) To be eligifle for appointment fo ‘this post by dcputatmn or s

transfer, a personnel l:iSiatc or Central P{Jhce Organisation shonld— .

(a) hold corr ponding rank in- hls .parent organisation; - g

S R (b) have’ passcd Grads I Radio- chhn*mans pmﬁcmncy standard; &
' C and *

.Ac) have becn approvcd for suqh transfer or deputation by the
Inspccter-Gcnera] : ' : :

49. Recraitment Rules for the Posts of Bond Platoon,

(1) The posts of Riflemen in thé Band Platoon shall be ﬁlled by
transfer from amongst the genéral doty Rjﬁcmtn, who have proficiency
.in playing of any of thc mstmnems whu,h ma}f comprise the band ef Ihe
Bar‘alion -

sl (2) Posts of Na:L in ﬂrc nand p}am{m s}:aﬁ be ﬁ‘led by promoﬁén .
from .amongst its Rlﬂtmen, on thﬁ Dasis ‘of »Sﬂmenty subject to fejection of
unfit, who have served for, aﬂcast 3 }'ears in’'a band nlatoon an:l posscss
the proﬁmcncy i plavmg of thc conccmed mstrument.
_ (3) Posts of Hawldars in a Band platcon shall be ﬁﬂcd by promo-
tion, from amongst N: aiks, on the basisof sc}"cﬂon, who have served as:
_ 4&::. in 2 Band pidwon for atleast 3 3ﬁcars and are proficiznt musicians.
e~ (4) Posts of Naib - Subedars i a Band platoon shall be filled by
promotios, on selection. ‘basis, from amongst Rand: Hawldars of the Rifles,
. who have served as Havﬂdars ina Bagd platnqﬂ for atleast -3 YERTS and are
» hlghly proﬁcmnt musicians: SR
3 - BY The Dcpartmuniai Prometion Cﬂmmittec for promouoxi men-
t;mcd in sub-rules (2) and' {3) shall consist.ofi- -

Cfa) Commandant af the Battahon s

(b) Deputy Lommanéant 0? ﬂlf‘ Batta]mu and wha‘:a phs Dezmty :
Commandant ;s ngt avhﬁable, ‘the s:rim;: mmt Assxstant
'-'b«:xmda;sh ah _&a Beialiony deddz "
(©) one of the Assistant Commaud ants of the Battalion as may bc.

o __.nommated by the Commandant. = '

(6) The Bepartmental Promotion Comnuttcc for the pminotl_on
'mcnu:ncd i sub-rulc {é) Of tins Tule vha.i_ consist of — o

e
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(a) the Dcputy.\lﬁspéctor General ; and o £
(b) Two Officers of the rank of Commandant as may "be .
nominamd-by.lhcl Inspector General, of whom one shall be §'-
from Tripura State Rifles Battalions,  ~ + .
: (7) Tn case BUing o ific Posts of Riilemerr, Nuiks, Havidard and g
‘Naib Subedar of a ‘Band platoon-is not possible by thie methods specified 4.
in sub-reles (1), (2), (3) and (4), these posts may be fillled by re-employment ” ;
of ex-services or ex-Central Police Organisaticn personmel or by transfer |
or deputation of the serving personnel of State or Central Police Organisa- 4
tions, - T -

[l

(8) To be eligible for resemployment, an ex-services .or ex-Central
Police Organisation personnel should- - i

{a) have retired.or discharged not: eartier than 24 months of such - § . .
re-efaployment, . from, the famaiioﬁ.cchccm;d‘ as 2 Bandg §: 1.
man of cotresponding or equivalent. rank ; T $i 1
(b) have posscssed'excnip]ary 0r very good character while in_ { i F {
previous services ! - : ) |
(¢) have not attained (he age 40 years (47 yeass in"¢ase of Naib | :

Subedai) as on ist day of. July of the year in which appoint--
ment js" made ; and ; '

(d) have heen “approved for such re-emmployment by the Depnuty
Inspector General who may relax any of the . conditions -

. specified in this sub-rule, in suitable cases, by order in writing,

Provided that none shall be re-emploved as a Naib Subedar of a Band

: platoon of the Rifles without prior approval of the Inspector General. .
| (9} To be eligible for appointment to these posts by deputation oy i
transfer -a personnel of Siate or Central Police organisation should— :
i ! (@) hold corresponding rank or be qualified for promotion t6 such i, s
[ rank in a band of his parent organisation ; ‘and - § !
: g o (b) have heen approved for €uch deputation or transfer by ihe
Lo Deputy Inspector General ;  proyided that none shall be
: ! appointed as a Naib Subedar of a Band platoon of the Rifleg
I by this methed without prior  approval of the Inspector
4 General * o S + 1}
2 {10) A personnel of a Band platoon is liable to pecform all the § ¢ § ;
X daties for which a General duty personne! or corresponding rank may be o
H detailed. E R O i
i (11} A person recraited under this rule shall be required to undergo » .
Y such fraining in drill and weapons as may be laid down by the Inipector ool
st General within a period of one year failing which fic-shall be liable tg | M
£ o discharge without any comgensation, J Lo
i 30, Recruttmen: Rules for the post of Riflemen  (Muale Nurses) and (' |
i - Naiks (Medical Assistants), ' - P
b (1) The posts of Riflemern (Male Nurses) and Naik (Medical assis- g
' tants) shall be fiijed respectively by transfer of Riflemen and Naiks who i E
hava = [ # ! ;
-
! [ 3 =
I E =
i
- r 3 f
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oo (c) have possesscd cxemplary or vcry good {}r ,good Chﬂ.l’ﬁCt¢I____’_.

'+ "Inspector General, who may relax any of the conditions
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[ 4 2 N

(a) pab‘?(’.(l II class Educauon cvrtn“cate or am, cqul valent exami-
" nation ;and sl Ty -

- (b) succeﬁsmlly Comple‘red tr.;umng in a A:rmy or BSF ot CRPF )
or Police or a Rifies hospltal in dispening of a standard medi-
s Tormne IS, rmrsm’*g’ﬁrsx =i o8 Taps opatiente
as may be laid down by ordEr m 'wiiting by the Fnspccror )
General in consuftation - with the senior most Medical officer
ef the Rifiés. or the Medn:al Uﬁiccr-m -charge of - Police
Hosplldl at Aoamﬂa cow ot g

@) In case Itng of the nosts of Rlﬁcmen (‘\dule Nurses) and Naik
(Medical assistant) is not poesxblc by ihe method specified in sub-rule (I,
these' posts may be fillad ¥y fﬁ-tmployinens_ of ex-services eor ex-Central
- 'Police. Organisation . personmel or by deputation or transf{'x of scrvmg
* personnel-of State or Cr:ntra! Police- Qrganisaﬁons _ i

_ (3) To be elizible for rc-cmployment an ex- :rCl'\-’lCl:a or ex- Csntral
Po*lce Orgdnisation personnel sheuld-: - :

.. (a) have retired or dlschargtd not: f.arher than 24 months of such
. re-employment, in a correspondmg rank from Medical staff
of for“nanon concrned ;

(b) havc-'acqmrtd expﬂnence‘ of thrc: work of Nursmo ordarly
“or piedical“assistant n h:s prevmus BERVIOE = ¥ # ;

) wh:lc m his previous service ;

{d) ‘have -not attamcd thz ~age of 40 vears on Ist day of JuIy of
o theyear i which appamtmn:nt is made; and -

(c) have Been. approvcd for such r&-emp!oyment by the Deputy

specified. in this qub—rule, in suitable cases, by order in writing.
(4) To bé chvlble for appomtmf:nt to thcse: posts' by deputation or
tmnsfcr, a, personnel of a State or Central Poljce Orgamsatmz. should-—

{a) hold .,orrt.spondmg rank or be qualified for glomotion to stch
g rank in his parent organisation ; i -
. {b) have acquired suﬂicmnt ixperience In the wo:!{ ‘of Nursing
orderly or medical assistant ; and

(c) be approved for such dcputatmn or transfer by the Deputy
Tnspeetor Ge“eraj_ . .

51, Recmzfmehr Rales for the posts of ’;’a vildars in Medical Platoor.

{1y Thaxc posts <hall be filled by transfer from amongst Havildars
WhG are proficient in .ihe work of a Jresser or 2 Medical assistant Dr a
Nursing orderly.

{2) Iz case filling of these posts by method spec ificd in sub-rule (I
is not possible, these posts may be filled. by promotion, on sclection basis,

from amongst Naik {Medical 2ssistam) who—-
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i 1
i

(a) have passed clasel bducation  certificate or an equivalent
examination ; and
(0) served as Naik Medical
5 vears.
(3} The Departmental  Promotiog
mentionsd in sub-rule (2} shall consist of -

assistant for at Jeast for a period of 3

Commitiee  for promotion

{a) Commam?ant of the Battalion ;

(b} Deputy Commandant qf the Battzlion- and when the Dep‘aiy
Commandant is not available, the senior most
Commandant of the Baitalion ; and

(¢} 2 Medical Officer of the Battalion and when 2 _
of the-Bn., is not available, one of the Medjcal Officer of the
Riﬁdcs or Police Hospital as may be nominated ~ by ,the
Inspector General, C L
(4) In casc filling of these posts by methods specified in sub-riles (2) ¥4 °
and (3) is not possible, these posts may be flled by re-employment of ex-
services 0r_tx-Cantr§I Police Organisation personnel or by transfer or
deputation of serving personnel of State or Central Police Organisations.
(5) Te be eligible for re-employment, exservices or . ex-Central i
Police Orgaﬂisatlion personne] shouid. - : : :
'(a} have retired not éaﬂipr than 24 months of such Tre-employ-
-ment, in a corresponding rank  frors Medical staff of the
formation concerned T : -
(b) have acquired good proficiency in the work of Pharmacist- or
a dresser or a Nursing orderly in his previous service ; -

(¢} have possessed  exeraplary or very good or good characte
while in his previons service ; ' s
{d) have not attained the age of 40 years as on st day of July of ¥
the year in which appointment is made; and . . ' r; g

(e} have been approved by the Deputy TInspector ‘Gerigral for such?,
re-cmployment, who may relax any of the conditions specified i

Assistant |

Medical Officer

e At b

e B Y S

3

"

H

:

i this sub-rule, in suitahle cases, by '

{6 To be eligible for appointment
transfer, a personnel of a State or Central

to these ﬁo'sts by deputation or.
Police organisation should.— [
. {2) hold corresponding rank or be qualified for
- such rank in his parent organisation ;

ordef in writing. -

1

2

_promotion to; 4

(b) have acquired géod proficiency in 1he'(_\l'~;ork of a Pharmacist
dresser or Nursing orderly ; and - “ T
ok fave. hesn a;as:-eyaé fer sueh transfer or deputation by, _the:
° _ Deputy Inspector General ' T e
3 Lo AsEile BB cdme oy e gy MU
52. Recruitment Rudes for the post of Naib Subedar (Compounder). 1 &
(1) These posts shall be flled” by te-emplovment of v_éxi's:érvices/'{
ex-Central Police Organisation personnel or by transfer or deputation of

i
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thc scmng persorine]l of a State or Central Pohcc:, Urgamsatmn or a

. Department of -the Govcmmem of Tripura, o c

(2) To be eligible for re- employmert, an cx-semw or ex—Central
et b ‘14\5_' -x*a-—ﬂ!ag-«w r'l\r.qw'fd.___ . B ~ -

(a) haw.: redrcc. noi, earlier than, 24 months of such Ic-cmpioy—
‘ment as a Compounder or Pharmacist in corrnspondmg or
in the rank of a Havildar (Pharmacmt/(,ompounder) irt-which
case he should have served as Havildar (Compoundcr;’Pharma—:
cist) for a period of atleast seven years ;

(b) have-possessed exemplary or very geod chaJ acter wh;lc in his’
prevmu% sgrvics ; 5

. (r,:) have nat attained the age of 47 yedrs ‘as.on Ist- day of July of
= - the- year in which appolntment is-made.;- and . e

(d) have been approved by the Inspcctor General for sach re-’
employment who may relax any of the conditions specified
- in this sub-rule, in su;tab]a cages, by order in writing.

(3) To be eligible for apnomtmcnt o these posts by transfer or
dcputatmn a person should—

_ (a) held corresponding rank or bc qualified for promotion to such.
. .v rank or have ssrved atleasts as grade 1T Pham:amst for" seven
s years, and

- - [{b) have been approved for such deputatmn or transfar by the
B Tnspector General.

(@ In.case flling of these posts by method spcmﬁi:d in sub-rule (I)
is not possible,  these posts shall be’ filled by chrcct recrultmcnt trom
amongst persons who-—

. (a) are baTow 30 years In age as on lSL day of July of the year
in w}Lch advertisement for rccrultment is-made ;

.;(b.} possess chest and ‘height measurements prescribed for rcnnt—;
ment in clauses () and {d} sub-rulé (1} of rule 25 for recurit-
ment as Riflemen under thcse ru]e )

. (-:) possess a Diploma in Pharmcy from a Tecognised Instnutlon s
' {d) have worked atleast for 2 period of three year as Pharmacist,
preferably in a regular Hospital ; h

(e) should qualify in such physical, written and- orad tests as may )
be preseribed by the Inspector General.

(5) Board for making recruitment apuuﬁbd m sub ruie (4) shall
consist of -

(a) the Deputy Inspector .Geﬂeral : )
(b) the Medical officer In-charae of Police Hospital at Agartala
and
((,} A commandant of a Tripura State Rifles Battahcm as may be
nominated by the Inspector General.
(6) The  Inspecier General may ,relax any of the conditions
specified in sub- rule {4) m suitable cases, by order in writing.
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(7Y The mrsans recruired under sub-rule {4} shall be Lable io be

dischurged from service, without compensation, if they fail to pass such

vaming in drill, and wedpens within a period of 12 months of their recruit-
nent. as may be laid down by an order in writing by the Inspector General,”

33, Recreitmen: Riles for the posr of Subedar Medical Plataon ~—

{1} These posts meay be #Hzd by re-employment  of  ex-service
personnel who satisfy rhe tollowing cunditions - - )

(a) should bave retired not carlier 1han 24" moanths of such
re-employment from medical Corps in corresponding  rank
or In 1he rank of Naib Subedar in which, case should have put
in atleast 8 years service as Naib Subedar ; s

B

In his previous rank; : . .

g (c) should mot have attained the age of 47 years as on Ist day of
! Auly in the year in which appointment is made ; and .
({) should have been approved for such re-employment by the

Tnspector General, who may relax  any of the conditicns
. specided in this sub-rule in cuitable cases, by order in writing.
(@ In casc filling of the post by method s;’)eciﬁadl..i;;, sub-rule (1)

is not possible, these 'posts may be filled by transfer . from amongst General
duty Subedars. ' :

- . 5. Recruitment Teams B

1y Recruitment for the posts of Enrdlled Followers and Riﬂeincn,

shall be made at such places in India as may be determined by the Inspector”

‘General by deputing Recruitment teams to these places ;

(2) The methed _of screening to be adopted by the Recruitment.

{bj should have possessed exemplary or very gotd character while -

teams for making. s¢leciion for t
men shall betaid dgwn by order
) ) ; E :

be posts of Enrolled Followéss and Rifle
in writing by the Inspector General,

A rc{;r,ui%tfntn;:ité'm shall consist of three oﬁicer{;* (includi

ng

subordinate officer) as may be

nominate

d by the TInspector General,

Provided that there shall be at least one officer of the rank of assistant
Commandant provided aléo that none of the officers of the team shall be
below the rank of a Subeder.

(4} The persons selected by a recruitment team for “appointmeént
as Enrolled Tollowers or ‘Riflerien, as the case may be, shall be got medi-
.cally examined Tocally, B il 2

'(5) The persons fousd mdically it shall be despatched ‘{through
Quarters, under the chasrge of a subordinate officer, who sha]l.cnsure\_tha_t
these persons, while in transit conduct themselves with due Adgcorum and
discipline. .. i U e g . E S
' " (6) The expenditure on medical examination and iourney, men- -
tioned dn subwrules (4) and {5) as also expeaditure on feeding of these
persens at the rate noi-exceeding rupees four per meal per head subject

& "

o

i;;?i 5
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al expenditure 01 this account per day per head,
while they are -transit shajj bc..bo#nefﬁy_-the State

U General may Sanction required. advance for each
znable it to défraylexpgéﬂditurﬂ on pablicity to
Tecruitment the x2mination mentioneg in sub-ule (4

m place of thejr selection to the Battalion heag-
- PEIsons while in trapgje. T TR
fecruiting

and (6).
ommendmg,ﬁx-serwce.r/Ex—C‘emmf
Serving

—
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R 56 mepwns Of:‘-‘.e.xj;enses. for
e OPDOY, {mSHIE:{QQIhe post . of
. Periiins i

persons ..summoned:for sé!ecfi@rz ,jforl 3
‘and _qblo;{e the -'r_(mlc-of erce Naik

onéd for interview or ‘GppointIEnt to the post of sad

57- Power 1o relax »—

' Where - the State .Gayémmcnt 33 ok

i . - - W o
r B S et B e

- Opinion . that it is necessary or-
reasons to be .recorded in writing,
in respect of any class or. category

expedjent so to €a,,it may, be order for
telax afy of the provisions of these rules
of person.

8. Rem‘évd of Doubrs. - s o WO

. Where any doubt arises as to the interpretation of these rules, it shall
be referred to State Government for decision, )

59. Removal of Difficuisies -

If.any difficulty arises in giving effect to ap
Tules, the State Government may by order do any thing, not jnconsistant =

with the provisions of thess rtules, which appear to it necessary for the
purpose of removing the difficulty. :

By order of the Governor,
’ P. R. ACHARJEE
Under Secretary,
. Govt. of Tripura.

¥ of the provision of these %
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APPENDIX -]
i (8= rule- 7)
ORGAN SATIONAL CHART 1 BN
TRIFURA STATE RIFLES (TSR
Ba.  Organisation !
Commandant .
Dy. Commandant -1
Asstt. Commandant - =1 (Adjt).
Subedar . < T (Subh-Maj)
N/Subadar =2 {N/Sub Adj —I, NiSub. Tni- -1}
Havildar =7 (BHN -1, Regimental Police -1, Fatelligerms-—2
5 oI . Q.r Guard=-2, Protection Sed-—1) _ <
Natk —5(Qr. Guard—?2, Regimental Police—1, Kole ~1 Protection
i ’ i Section—13 ’
F = LNK -2 {Qr. Guard} £
? - Riflemen ~ 43 (Koto--2, Runaer -4, Bugler—2, Qr, Guard—12, Reg.
0oE Police—8, Protection Section—-9, Security Aids—é).
Ministeria] Staff —13 (Maib Sub-Head Clerk-~1, Nait Sub, Accountant—1,
, 6= : Naib Sub (Steno-—1, Naib Subedar-Clark- -4), Hav Clerks-6)
£ ADMN, COY H. Q.
3 Asstt, Commandan —1 {Coy. Comdr. QiM)
. { Jubedar, —1 (Coy 2 i/c)
Havifdar —3 {(CHM, CQMH, Writer)
Naik —2 (Kote, Pay}
" -te Aiflemen —6 (Security Aides—2, Runner—2, Staremen—1, Kole-1).
' TRANSPORT PLATOOX
X _ \/Subedar ) ~1 {Bl. Comdr) :
& [ Havildar —8 (HM~—1, Store: -1, Pol—1, Auto Tech-—2, Driver-—3)
PP Naik - B {Avto Tec—2, Driver -8)
NE —9 {Auto-Tech -1, Driver- 8)
N tiflemen -~26 (Driver—21, Despatch-Rider -3, Auto Tech2
“ollower -4 {Cleaner/Helpers— 1, Welder -1, Painter 1 Carpenrter—-1)
BAND  PLATOON. ’
Jaib Sub. ~~f (Pl. Comdr./Band Master).
Tav. —2 (Band--2 ifc, Store Hav)
Vaik i .
. liflemen —322
e MEDICAL PLATOON
S fedical Officer —1
_"Jg‘ {_ ubedar -~l Admm. T ife
S 1/Subedar —1 (Compounder),
»? ay, ~-3 (Dresser—1, Male Asstt 1, Store--1)
i S K (Med: & (1 for each Rifls Coy)
f ow-dflemen 4 (Male Nurse) : '
Alowers —8 (Cook/Water Cardier—2, Ward Boy-4, Sweeper—2).
3 -} R ¥
| 2 -
; N
; = ;
| i 1
A ;
&
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e

T

S e e e
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i+ 2 L
_ QM PLATQON. L i
NjSub - ~1 (2L Comdr.iom), [
Haviaa, B (RBrbon Arms AmmmL Clabine agnn A, | £
Sanitation), : -
Maijk =1 {Armourer) i | .
Rifleren ~22 (Smremun—f{ation--—z, ArmsfAmmn-.2, Clothing -3 M
2, Armourer 2 Trademan-Taor- -2, Cobler 2, Carpe ! |
-2 Painter. L Blacksmith. L, Plumber. ;. Electriciay §
Mason 2, L 7 5
Enrolled Followsrs --16 (Barbcr--—l, Dhobi--3, Cook/Watar Carrier,r'Masach-.jh ,F
SW(}(‘pl’-‘l’---—}_ i ; v-n
> . g
by SIGNAL PLATOON, i
S‘{bﬁdﬂf =1 (PL Comdr) : : u . E
i, N/Subedar =3 (Supervisor Gg 1 -2, Operational Supervisor Grade. oo ®
i r'_l "_]) ) ] i E .j
s Havildar (R /Tecny ~8 (6 for Coy & 2 for HEQ) 1.8 :
: Hav (Opr) Ge-..y 18 Q12 for Coy & 4 oy Hgy 48
i Hav (Dr) a =7 (6 for Coy & 1 ro; g ﬂ s, 2 Y
4l Naik (Opr) GO —-18 {for 18 py, . a
b Riflamien 6 (Store, Security & Massenger)
f Follower =2 (Workshop Helper).
7 :
3 MORTAR PLATOON.
Subedar -1 {PL. Comdr)
NiSubedar =1 {Mor. Section omidr)
Havildar - 3 [Tetachment Comdr. Protecting Comdr.--j),
Naik -3 {Detachmen—7 o2, Protectian. 2 tie---1)
L/NK - b {Protection Sextion)
i Riflemen =17 (Mortar Detachment -8, Protection.~-9
: Enrgilod Follower =2 {(Cook/Waier Carrier).
. RIFLES  (OYS (5 £
Ly ' Coy Hours.
gf‘ ‘A“S.-stt, Comdr, =1 {Coy Comdry
2 Subedar Lo {Coy 2 i
553 Havildar -3 (CHM. Writer; COM H)
?‘ Riflemen . =& (Swcunv ajgs sy Storeman ¢ 1 1 AR
i T Malks -2 {Kote Pav;
Enraliod Foliowers -3 {Barber -,
I Sweeper .1,
;;E Dhobi 1),
i PLATOON HORS
:‘I N Subcdat APL Comidpy,
y Ha. P Ba T OR DET Conpr,
]‘ Rifleren =22 Mar Nimbers
f Followers -3

!
:

(Cook - Warer LEFTI Moasaich,
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. . E
: ADM COY 1
it g e e W EE R s e e o TR 4
g : AC MO Sub. N/Sub Hay NK L/NK Rfo Eod. Tola! '
; g Men Foli-
x:. 5 CWEs
L o e . _ LR R RN w e 0 em m g
lothing—2 3 Adm. Coy Har. F e F - B om o= 0§ & 17
£
(% Carped i QM Pi. gm0 ommm 1 6 I — 2 15 46
 Flecinician § ¥ Signal Pi. - — T 3 3 W = & 2 w
L i TPT PI. . — f & 5 9 @ 4 &0
sriMasaleh Band PL =5 e i 1 2 I
Mdl. PL " —_ 1 i 1 3 T8 —_— 4 8 24
3" Mor, PL — — 1 1 3 3 1 17 2 28
Total ' al ' ; -
sor Grade. In ADM Coy 1 1 4 8 56 42 10 106 36 264
BN HQR.
Commandant |
Dy, Commandant =1
Asstt. Comdt. el .
Subedar .
- N/Subedar -9
K Havildar --13 . ; s 3 e
: Naik il 2 " P RPN _ g T %, B 7.
X L/NK = e &
et ; Riflemen —43
13, ) Ty posp . N ——" :
3 Total :-- .70
; :
,® SECTION. ;
5 Havildar 1 (Ses. Comdn)
1 LMG Gronp L
L/NK —1 Comdr) b
. Riflemen o) \i
3™ mior. PL ' RIFLE COYS. . {
Subedar 5 Asstt, Comdt. 156 —6 ;
N/Subedar -l Subedar [=6 =8 E
Ravildar =3 N-Subedar 3wA-c18 i.
Naik sl Havildar 5. 690 b
LINK 1 Naik 1L 6- 66 :
Riflemen I LiNK 9h S ;
Tioilower ot Rifiemen 93 < 6558 ¥
Foliowers 126 =72 ]1‘
i
= -a—— - o) H - =ary - S -, - P - - ‘f
Total - o8 Tatat -~ 145~ 6. 870 A
.4'
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: 3 2
1 i &
: 8-
AL BEATERLNE. BRY womp ; i
Comdt. Dy Awe Moo i by Yk I Y © YR Rfln Bao Towl 4 "5
Comly Comds, Men  Foll- ol -
g B - i:
e B P e s S S, i ¥y e L :
BN HO ! ; b 5 1 s N & = 76 o
ATM Cov st b 1 4 ; 24 o3 1 106 36 264 . lf
Fufle Cov g B 4 ToOom A sk 72 87 . }*
TS SR B e o e sa i Ly 5 . sl !
1 i 4 ; f it 3 I35 M 88 70T 106 '
1 s : AT S— 3 e P m BOMSITINGE em emil  H I ¥
’ i i & oodn 35 s 3 6 w7 q0s 1210 1% g
Appendix 1 : it
Annexure. -] L . hg
SR L . L e B SR e i) . | 1
Comdt, Dv. Assit. Sub.  N/Sub Hav NK L/NK RE. Follower S %
Comdt Comd! ' § f
R S T N - . =3 _— jik 1
Adjt, Staf e ks 1 e 1 ] N §! }.{ i
X BHM L Y 1
ImeliigencesSeair = = = 1 2 = R - i . I
Regr, Polico = - . s A I i e — e ;‘
i Qr Guard, — == s 43 2 B 5 12 - : Tf':
Security Aids. — e e - s - . e G 2 i !
Br. HQ. Proteciion — e - £ 2 1 — e 9 ; ; :
Kote == e o L i T T 2 = i
Gfce Runners == i e = e o e 4 i ¢
T Ministerial Staff == - - T s - B
-:_ Buglers — 3 & — = = — — — 2 - |:' 2
T General 1 i <« I s R EE e B %
Total ; - S T e 1 LT el
_Zil" Nate - — Sevan Naik Subedar or Ministerial s ff snclude 1 Naib Subedar {Head Clerk), one ] ,{ ' :
MNaib Subedar (Acuountant), one Naib Subedar (Steno}, four Najh Subedar (Clerk)s |5
: Similarly six Havildaps af Ministerial stefl are Wevildar Clerks, s
Appendix. 1 g
Anmnexyre -2 :' - i
. At Sube-  Nab  Hav.  NK LNK Rifie Fad. 4 4
) Comdt. dar, Sub, men  Follower 3
. - e s =it st ¥
Y Cov. HQs, 1 1 s 3 2 - 6 % B
i ; QM Platoon = ] I 6 : SRR 22 16
i Signal Platoon - 1 + 31 18 = § 2 £
1 Transpart Platoon - - 1 8 e £ 28 4.
i Bend Pmioes . s 1 2 I - i s :
i Medical Platgon - 1 1 3 5 - 4 8
‘ 3% Morter Platoon - 1 1 3 3 1 17
1 I AT e ST - A i
i Total for Admn. Coy 1 4 8 36 4 0 108 3
15 NN e S % i 0
{f‘ Note :~Fach Bn. will have one Medical Officar. ]
i
H
‘) A
B .'L_
Jf
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Break-up HQs of Admn, Coy-—

Cé)y. Code * 7 -—-

Cev 3 il : —
Coy Hav. Maor — el

Coy. OM, s e

Coy Writer Havildar, - e

Coy Kote NK ) —_— 1

+ Coy-Pay NK — - = e 1

|
}
|

Security Aids —_
Runners

Cook/Water Carriars R i . o s - 4 - %

Appendix—-]
Annexure—3

CAsit  Sb. Nab Hav. NK INK RE Rl
- Corndt, Sub, mer.  Follow
' owers,

Pl Comdr. i 1
Ration Stores -
Arms & Amn. Store e e 1
Clothing Equipment - o 1
Misc, Stores - . 1

1

1

1

|
{

b b bw
i

Sanitation —
Aromourer bom
Tailors i : s
Cobhler
Carpenter s st
Painter s
Blacksmith o

|
|
|
|
L S PR 1 I AP
|
L

Plumber s & - - - 2
Electrician . o i = - = &
Mason e 5 e - = e
Barber - o = 23 s — - 2
Dhoki - - " - e - _ 3

Cook/Water Carrier/
Masalch
Swieepers

L}
1
[
!
I
|
o

I
(¥

Total = i =

S
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At l
AU +
COmposinog o SHENAL Plita.
Assir, Sub o Nign tia. MK MR .R-Efi:« i:nd.-
Comdr, Suh men  Fajl-
owers
L Plavsgg Comudr, } i 3 3 Z
2 Suneryisgr Gd-] m
(Operamnau ] Y 3 e
3 Supervisar Gd.-1
(Tach::ica!) ki 08 =
4. Radio Tech, for
HQs. of Rifis : i
. Coy, = - - 6 - - — -
% Radio tech, fo, 4§
Bn, HQs, - 2 = - s
6. Gd.-1q, Wirsless
Operator for HO.
of Riffe Coy . = = - 12 = - G
7 Gda Wireless
Operator fpf
Bn, HQ. . - 4 e s
8. Engine Fltiers
for HOg. of
¥ Rifle Coys. —_— & 6 - iz = - .
9. Fnpine Fitters i
for Bas, HQ. —_ - 1 - ey . =9
0 G Wireless
Operatorg fou
1% Riffe Plamaons - - - 18 - — -
Y. Biores Security, - — = N 4 s
2 Messengers = . 2
13 ‘v"r’erkshnp
helper - . = 4 e 3
Mot ps - 1 3 3 18 . 6 2
Appendix..j
Annaxure 3
Composition of Transpor: Plaataon - )
Assg, Sub, Naib Hay NX L/NK Rifle. Fad,
Comdr, Sub. 1 men,  Foglj-
OWers
PL Comar (MTO) — - 1 : — ~u - =
PL 20 . = : 2 : S - g
Stores (MT) Lo == o ] & o - i
Pol. Siores = 25 1 = - = !
AUto Technigiap — =2 - 2 1 1 2 - ;
Drivers - — - 3 8 8 2} -~
Despatch riders - - — - - o 3 -
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Walde; 2 i = 2 1 L
Painte: s 2 — ] .
Carpenter e o 52 L 1 -
Cleaners o - - - = 4-
= ! b 3 9 25 4
Compostion of Bard Plantoon

Platoor Comdr. R — 1 s - . _ s
Stores . ) _ — 1 _ . e o
Pipe Major S — s 1 - - -
Drummer i s s i i _ 3 i
Pjpcr:‘. N e e e 1 = 5 _—
Bugler : B . 1 2y 5 -
Crther Instruments S — -em - - 4 -
I T e e N A

Arpendixz -
Annexure —§
Composition of Medical Platoor,

) Assit, éuﬁ,_ "aib- He\ "\K i.'NK_ Rf.fie-“ I:'nd..-
Comg:. Sutb,

Pl Comdy, s ] = . -
Compaunder; )

Pharmaci:t - e ] - .
Store Keeper o i £ 3 —
Dresser a2 s o
Medical Assistant

@ one for each Rifle Coy - sy . i E
Medicai Assr {or

Bn. HQs. s - i S
Male MNursas for Ba. :
HQs

Followers s - o sims i

iy

Total .. - A 1 1 & &

Naote :— Break-up of followers category-wise in Medical Plateon Conk"Watercarrier--2,

Ward boys < and Sweepers—32,

N -
OWers

Lo
o

b T 2
ity

LTI s g 4—:_\'.-»\:—_—-_-—.-__—‘&-__..;.;,,:__.“....7,..: o e

>

B T

£
g
7
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|
. Composition of 3" Morter Platoon.
1. PL Comdr. i 1 = = . . . -
2. Cooks : - e = — - — s 2
3. Mortar  <ection : |
having 2 detach |
ments  of  one
mortar each
with  Hav. as
5 detachment Comdr
i and NK  as his  «
2 ifc and 4 Rfn.
as mortar
C - umbes SO SR T N
: 4. Protection for 37
Mortar, —- —_ — ! i 1 9 —
(. Total :-— s 1 1 i .3 1 10 2
|‘ - . o .- ;T Re S - — S BRI R famE e S o o e —— e e A E R

Appendix—1 |
Annexure —7 ’ _ {
Composition of one Riffe Company consisting  of 3 Pls. or nine Sec, |

Asst.  Sub.  Nab  Hav. NK. L/NK R End ;
Comdt. Sub. Foll- !

B Coy MQs : PR
. Pl HQs. for 3 PI. s 3
Nine Sections = L P

B S

L=l PR o9
|
i
Ltal

= Total for oo Rifle Coy 1 1 3 15 1 9 93 12 E 4
? Totai for six Rifles Coy 6 6 18 30 65 st 558 72 i 3
o1 Z ., - - Himn @ 3 4 . s o i F
i Brezkup of a Rufte Coy HOs. |
? # Coy Comdr, I e - . - : . o H E i
i Coy. 2 i/c 1 1 = = _ .E ; .;
i Hav, Major - = I - : o 3§
i Coy. QM. Hav. : - 1 - i - b ;
Hav. Writer. — e i - - LR
Pay Naik - ot e ; 3 — ! ;
; Kute Maik e ! : - e i H
3 Security aids o i : : z - : ‘
| Live Resurve - ; - : : ; .
" Barber - s - i ¢ l,f
i Sweeper s - : .- S ! ‘
[Dhobs : . . - 3 i £ it ;
J N . _ : :
al Taial — 1 ! 3 3 ¢ R B ;
!

b

i
i)
LY o
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Appendiz—1
Annexure—8

e A

Th ez e

Assii 0. ?-31”5 Has, WNEL LG NKE %:1 fied

Comdr. Sab. Foil-

. . DWETS
Pl Comdr. — - i = - - — —
Fl.2 .J'C _ — = 1 P s s —
Mortar Dett (2™) s — — e — —- 2: —

Cook/Water carrier
Masalchi e — - — — —_ - 3
Tota] s = - i 1 ¥ = 2 3

Compaosition of Bataiion :—
T 7T o Dy AIC MO Sub Neiv Hav, NK LNK RFn. End.
CO. Sub, Falt
OWErs
BoHOs. 1 1 34 1 9 13 s oo
Adm. Coy. — -— 1 — 4 8 56 42 10 106 36
Six Rifle Coy. — - 5§ — & I8 9 6 54 558 7
Total :— 11 & 1 1 3% 139 113 8 707 108
==] 210
Appendin--I1 : :
Rule 10
Part—}

FORM OF ENROLMENT
ENROLMENT OF

Bhsaumav s i Name (in lock Teters) ..o erre e e
85 Buviiriniiiinsniisineeeaeee it the Tripura State Rifles.

(Quesiion 10 be put hefore emrolmeat

You ars \13"1&1 that ¥ after earclment. it is found that vou have given a wiifullv fajse
soswer W any of the irst twelve of the foflowing questions »ou will be Jizble to be punished
e provided o the Tripera & Rifles At 198?

(ALL THE ANSWERS ARE TO BE WRITTEN IN BLOCK LETTERS)

Questions :

1. What is vour pame 7 ;
{Under line Surmame; >

2 {ab What s vonr place of bing 7 &
State wviilase Town, [hstrict 2ad

Swie of Hirth
{0} Whar is your date of birth 7
(State in Chrenen Bra)
NB ;- T cupparr the date of birik the persen baine sarolle d will b required to produce
I oo, thoan aitested coapy, ane of ihe cernficat o5 specified m Gonernment
orders 1r(‘:|1'| 1.1"., WoIme
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PEINAAENT Fremy addres,
G826 Town

2} Parasannah §ehell

dj Ersimc: Tulina

ey Sizle

4 What i wpyr reliplon )

BYAre you g memitier of & Scheyled Caste or Scheduled
Tribe 2 )f o Staze Caste vr Trihe.

a1 Are youu (ilizen of India 7 If o, Whether by hirgl,

or descent or reestraion or raturalisstion or otherwise

bl Arevoua Subjcct of NEPAT o SIEGIM 7 1f 0, Sz
of which of the Two ?

&) I youarenpt 3 Chiizen of India or s subject of NEPAL
or SIKIM, what 15 Your rationality ?

d} Huave vou migigied from areds mow in o Pakisian 2 il
50, Stite the date of ¥OUT minration.

What are vour educatipnal qualificglipns 2 {original cer-
tificates, with one atiested copy of each, are ig he produced),
Are YOU magried 7 .

H sa slale,

i} Date of mirriane(s), .
i) Namc-(sj_of‘ wifefwrves,

Hib Nationality of wife, wives, ) .

(This does not include widower/Givorced,

a) \What is your father's name and address 7
If dead, ~stete 1ag: adéress Distrigt and Stale.

by Wha 5 07 was the na:ior.a_lhy Or your {zther 2
Hhe iy or Was an Indian cilizen, stz(e whether I Birih,
descent TEEISIration, Naluralisation or Otherpise,

Are Yau or have Youever been a member of 5 PEITY o orean;.
sdtin of g political, Commutal or culiyral nature 7 If gp
SlE1e the niame of 1he PATLY Or organisation with 1he period
periods of your meiibershin thorein,

a8} Ara wvou in Government Servies ar have vou been |
Government Servant Y If o, state £yl particulars ang
the reason  fer discharge ang confirm that vou were
never dismissed from any Governmen: Service,

b Are vou i receipt of iny altowance from the Govern.
ment P If 50, on what account ?

) Tlo vou now belang 1o any of the Armeg - Forcee f
India, the Reserves of any of the three Services,  the
Auxtliary Air Force, the Terrritorial Army any Police
Force in India or the Nepal State ATy o1 any’ of (ke
Yorees of g foreign country ?

bY  Have vou ever served i any of ihe Armed Forees jp
Iadia,” the Reserves of any of the three Services, the
“eriiary Al Fore, the Temritrial ATEIY OF nopy e
Pobice Foree 1n Indiz or Nepat State Army or any of
Forces of 3 Foreign Coutitry 9 Jr 80, stale in which
and the cause of discharge, if ¥Ou have served jn more
than one of the above named forces, or if You have
served the same Force In twe or more distinet periags.
State the canse of discharge separately in each case.

F i
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T B0 veu desire your former service i the Indizn Armed
Forees or uny Police Force 1o count for the purpose of
vetculstion of pav and sor Pension, if admissipie 7 if
Se. do vou apres W recovery being  cffected of any
ErETY vou may have received for your former services
in B rore Lhan THIrY  six manthly instalments  from
your pay commencing from the date of this enrolmen:
and underiake to refund 1o the Government through
such recoveries or otherwise the above gratuity in fof
within  thirtvsix mnnihs of the daie of vour present
garoiment ¥

12, Hawveyou ever been arrested, prosconted, convicted, impri-
sonment boontd over, interned, externed or otherwise deal
with under any law in<orce in Indiz or outside 7 ¥ so,
siate perticulars, !
13 Are you willing to be inoculated or re-inocilaied and vaci- -
nated or re-veceinated 7 ; ) '
4. Areycu wiling 1o be envolied g5 a combatant’in the Tripura
State Rifles. !

15. Are vou willing to go wherever ordered by 'Ian.d, 502 o air
and nat 1o allow any caste or social ussges to interfere with
the duties for which yYou zie enrciled 7

16, Are our willing to serve it the Tripura State  Rifies untl
distharped, in accourdance with the conditions of service
as specified in Part 11 of this form of Enrolment, Provided
Ahat the Govi. of Tripura shall so long require your services ?

17. Do vou have any objections (p take the following oath or to

mas the following airmationat the time or vouar attestation ?

" CERTIFICATE
L s e voasn80 soleminty declare that the answers furnished
- by me above are trye, }
Place, : o O Signature of person enrolled.
Datwe . Left thumb impression of the
3 petson enrclled take in the
presence of the enroing
officer.
ceennnaa-Signature .
cemeeinnn. Name of wilness. i
s A GBS
T . {Name in biock letters) .
Anpondiz—[
Part il
{Rule--13)
HEALTH CERTIFICATE
I do hereby certify that 1 have examined, .. . ek e CE R S

for emplovment in the Trpura State Rifies. He fulfills medical slandards Jaid down for the
Tripura State Riflesend ¥ cxn nor discover that he bas any disease, constitutional afflication
or bodily infirmity.  His age according to His own staterpent I i i,
TR wel W Wy R A R e o YCETS.
s CME. Bxpanded.
B ssmnmarani., CMe Un-expanded.

Signature of the Mediacal Officer,
Sigmation,
Placa _..... 5

e

TR 4 e i

A .
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i Appendiz-—II %
= i
(See rule 103 i §
s TRIPURA STATE RIFLES RECRUITING FORM., 1 5 :ﬁ
Blood Group....ooceeivsearovons £ E
General Nouu e ecsseir s Batalion,.,... L g ?fi
T \'.zmb 2. Relation.......oooooo. . I i
3. Cast/Tribe 4 Father’s name... .o lieiii e crenecsenons I :
(In case of scheduled castes and , 35
Scheduled Tribes only) ! £
Bl il ook , ; ; £d
5. | Date of bisth by Chrvsnan TR oo i N S S e B it %%
"""""" " " (As nearly as can be ascertained) L ]
T Heighl oy {Ms. R T e TMs, &
9. Indentification Marks............oooooovsooo.. -. s
10. | Residcnes, Viliage 5 : 1]
- 11, Charzcter and  antecedonts Aok RS .. ST, l ;
e . Vedified by ' b
: 12, Occupation prior 1o enlistment : ; : ;
13. Eduveational qualifications, if anv............... i b
: 15:, Dot BE SR o S g s , -
' %
3mSR, :
; Date of Photograph L
; Sigrature of the Commandant : 5 e
| Appendix -111 E
{ FORM OF OATH
2 {See tule ] B
e LA -.do swear 1n the name of God that T wil ' i
; bear true faith ,md aliemdncﬁ to the C«onsuru ion of fadia &5 by Iaw establiched and that will, i ;
l as ie duty bound, honestly and faithfully serve in the Tripura Slate Rifles and g6 whereever ' i
i ordered, by alr, lamd or sea and that T will observe and obey alf commands “of the President
i o the Linion of India and the commands of 40y OFIcer Sul over me avern o the peril of my life. ; {
FORM  OF  AFEIRMATION. ¢ '
: g v e O splRIRER, Sinceraly and truly  declare anC b
: £ wil} bear true fuidand elfsmance 1o the Constitation of Tndia as by faw estabe 3
II Lihat 1 will as in duty bound, honsstiv and faithfully serve i the Tripura State Rifl, HE
] fover orgered by arr, land or sea and ihat 1wl plaene and obey al! com J“Lam:’n '
: Tahe Union of [ndiz and e commaids of s oifcer <ot dver me sven g hm 'r
; Bv npmlzr of the Genernor, b
i P. R Acharee i
I Under Sec-smary, :
Govt, of Trinura.
i =
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Goveraument of Tripura
-Home Department.sics,

. Dt t;_gd, Agartala, ﬂﬁe 17th Nbvember, 2003.

No. F. 42 (23)-PD/2003 _

¥ TR NOTIFICATION' %" - -8 7

' . Inexercise of the powers confarred by proviso to article 309 of the Constitution of India, the
Governor of Tripura is pleased to make the following rules to amend the Tripura State Rifles
(Recruitment) Rules, 1 984, namaly - ‘ v o :

A

1. Short title and commencement :-. : T
e Sof 1. These rules may he called the Tripura State Rifles (Recruitment) Amendment Rules,
eI a2 ' '

;+ 2. They shall come into forcs on the date of their publication in the Official Gazette.
L R ne 4 e ;o :
2. Insertion of a new rule - . #
In the Tripura State Rifles (Recruitment) Rules, 1984, after rule 18, the following rule shall
be insarted, namely ;- :

e

“18A Notwithstanding anything contalned in these r
and 5% of the vacancies in the rank of Enrolled Fo!
"Guards. ; & S _
Provided that only those Home Guards who are eligible underthese rules will be considered

: for recruitment. lf,'ellgible Home Guards candidates are not available in a particular year, vacanciss
i .7 maybsfilled up with other sligible candjdates.” '

ules 2% of the vacancies in the rank of Riflemen
lowers shall be filled up from among the Home

S

By order of the Govemor,

K. Ambuly.
R Joint Secretary to the
o : ‘ ’ _ Government of Tripura.

Gavernment of Tripura °

General Adnministration {Personpe! & Training) Department

No. F.2 (16)-GA (R&T)/2003 Dated, Agartala, the 17th November 2003,

NOTIFICATION
I e -+ Intheinterast of pubiic service; the'Gt)vernoris pleased to orderthat Shri Santosh Kamakar,
: . TCSGr-1, Under Secretary, Home Department will also hold the charge of Under Secretary, R. D.
gt Department ternporarily in addition with immediate effect and untill further orders.
! : . o7 " Byorderofthe Gevemor,
! i - : . Mrs. B. Debbarma
{ Deputy Secretary to the

: . Government of Tripura,
¥ - -

| : ' 495
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um{i ation mark of semivolon ol sub-rule {a) of Role 20 o' ob-role 1{a) of Rule 25
2 following words shall be nseried, namely: -

NI AL (22 ) PL/2602
. GOV 'n:?\:."a TENT GF TRIPTIA
HOUA r%__"_._-}ﬁt?’j’mf{ PREINT

"4 f‘ ’f[ ‘éi S If!l(’n’ J"r 1; FDI}‘- 2 ‘JJ’.‘.h‘h-réjl ?I{/I

NOTIFICATION

In exercise of the powers conlerred by proviso to artivcle 308 ol the
' ]

- pnstiution of i, the Governor of Tripura ty pleased Lo make the foilewing roles fo
yend the Tripura Stale Rilles (Recraiiment) Ruley, 1954 n‘mmIJ -

Short title and commeneement:

bo These miles may be colled Trpur Siafe Rilles (Rearoiment)
Amendiment Rufes, 2004
% -'l‘ht:-_\(' "ili‘i“ connte il Jorce on the date ol then peblhatien i the

]

5,

iserbion of new words -

Iu the Tripoee Siote Rifles (Reermfmenty Rules, 1981 after the

Lt}

“Lipper age Tanilis relaxable tor SOUNT candidutes by 5 venrs)

v Ohder ol the Cloveranr

i i
VAL
o
o el A
" % il J'-"U“'i-,".‘f';s’f
{a, JMamesggin Y 7

Toung Sevied: [ Lt
Govermnent of “Lipann,

The Divector General of Dolice, Trputa, Apmiinla
The GA (P& Department, Tripara, Agariala.
"!‘lm OA (Conlidenhind & Cabmet) Department, Trapun Asarlala
The Law Pepartment, lnpum Agariafa.
The Manager, Gover surent I ress, Tripurn, Agariala oo noliy i e et
st ol Tripnrs OGaselle,
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: i GOVERNMENT OF TRIPURA
= HOME DEPARTMENT

No.F.42(8)-PD/2005(Vol-1) Dated, Agartala, the 21st August, 2007,
NOTIFICATION

In exercise of the powers conferred by proviso 1o Arti&lé-SDQ of the Constitutinn, the

Governor is pleased to amend the Tripura State Rifles (Recruitment) Rules, 1984 for filling up
of the vacant posts of Subedar (Medlcal Platoon) in TSR Battalions from amengst the eligible

Naib Subedar (Compounder).
1. Short title and Commencement --

: : () These Rules may be called Tripura State Riftes (Recruitment) (Amendment)
' Rules, 2007, :

Qy - They shall come into force on and from the date of their publication in the official ~
Gazeite.

2, Amendment of rule 53 - 7
For the existing provisions under rule 53 of the Tripura State Rifies (Recruitment) Rules,

1984, the following shall be substituted, namely -~
54 Recruitment Rules for the post of Subedar (iedical Flatoon) --

(M These nosts may be filled up on promotion on the basis of sepiority from amongst
Nb/Subedar (Compounder) who have completed at least 5 years of service in the
post of Nb/Subedar (Compounder) in TSR and possess at least Diploma in Pharmacy.

(2) In case, filling of the posts by the method sp acified in sub-rule (1) is not possible,
these posts may be filled by re-employment of ex-service personnel who satisfy e
following conditions.

{ (2) should have retired not earlier than 24 months of such re-employment
from medical Corps in corresponding rank or in the rank of Naib Subedar in
5 which case should have put in at least 8 years service as Naib Subedar;

(b} should have possessed exemplary or very goad character while in his
4 ; previous rank ; ’ ¥

i _ (c)  should not have attained the age of 47 years as on 1st day of Julyin the
year inwhich appointmentis made and '

(d) should have been approved for such re-employment by the Direclor
Ganeral of Police, who may relax any of the conditions specified in this sub-rule
in suitabla cases, by order in writing.

By order of the Governor,

M. Ghakyaborly
5 Under Secretary to the
Government of Tripura.

639
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PART-4-- Orders snd Notifications by the Government of Trigura,
g P fy F ! . The High Court, Government Treasury eic.

MO.F. 42(5)-PD/2010
COVERNWENT OF TRIPURA

HOME DEPARTIMENT

Dated, Agartala, the &.;5/ September, 2010,

HOTIFICATION

in exercise of fhe powers conferred Dy Sub Section (1) & (2) of the Section
2z of the Tripura Siate Rifle Act, 1884, the State Government hereby makes the -
foltowing rules ngmely-

1. Shore Citle & commencemsant -

L These Rules mey be calisd “Tripura State Rifles {RBCFU!tmenU tighth
Amendameant Rules, 2010.

Gi»  They shall cormne into force on the date of their publication in the
! official gazette, .

1

1
Tl
i

2, ﬁamcnﬁ"ﬁ zah oF Sub-rgisld) of Rule-g
In the Tripura State Rifles (RecruitmenD Rules, 1984, Sub-rule (2} of
Fuie-B shall be substituted with the following-
“(2) 85% of direct recruitment In ait ranks shail be made from within
Trinura and the remaining 15% of such direct recruitment shall be made from
States and Union Territories outsiags Tripura”’.

8y grcer In the name of the Governor

Qﬂ"\ P
8/ chadiar
Depity Secretary to the
Covernmeant of Tripura

Printed at ihe Tripigra Government Pre s&‘: Agartaia
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TR

Government ‘of Tripura

Home Depa_zrtment i e

0. F 42(5)-P2003 .o+ -Dated, Agartala, the 18th January, 2011, b
NOTIFICATION P

In exercise of ihe powers ;:onferred b_y‘t%]e‘ Section 22 of the Tripura State Rifle Act, 1983 Z»

1e State Government hereby makes the following rules, namely - 5
i Short title & Commencement. ' fg
() These Rules, may be called the “Tripura State Rifles (Recruitment) (Nineth -
Amendment) Rules, 2010". i

(i) They shall come into force on the date of their publication in the official gazetie. g

2. Amendment of Rule 48(1) of TSR {Recruitment) Ruies, 1984: ;‘
Rule 48(1) of Tripura State Rifles (Recruitment) Ruies, 1984 hereinafter referred to as the :;
>rincipal Rules, shall be substituted with the following .-
B 1, Such of these posts of Subadars (Communication) as are not filled under proviso to Sub- .
section (3) of Section 5 of the Act, shall be filled by promotion on selection basis, provided that 67 ¥
~ 1}

percent vacant posis shall filled from amongst Naib Subedar (Supervisor Grade-l, Wireless
Operator) and 33 percent vacant posts shall be filled from amongst Naib Subedar (Supervisor
Grade-1l Technical) who -

i
:
;::

{(a) have passed Grade-| of kither Wireless Operator proficiency standard or Radio '
Technician proficisncy standard | and

{b) have put in at least three years service as Naib Subedars. -

(¢)  Provided further that in case of non-availability of requisite number of eligible Naib
r Subedars (Wirelgss Operator) or requlisite number of eligible Naib Subedar (Radio
Technician)} the unfilled vacancies of Subedar (Signal Platoon) in the exigencies of
E ; Public Service may be filled either by Nab Subedar (Radic Technician) or Naib i
Subedar{Wireless Operator) in excess of quota as the case may be.
1 By order and in the name of the Governor, ¥
4 "
g 3
: S. Chaudhuri i
' Deputy Secretary to the v A

L

‘Government of Tripura.

Ao
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GOVERNMENT OF TRIPURA
HOME DEPARTMENT

:42(1)-PD/2010 Dated, Agariala, the 28th July, 2011,

. , NOTIFICATION
A R fJ1"rl i R T TR .

"In-exercise of the powers conferred by Section 22 of the TSR Act, the Governor is
sed 1o _amend the Tripura State Rifles (Recruitment) Rules, 1984 to deal with matier in
yection with abolition of the rank of Lance Naik by merging the same rank in Nalk of TSR

alions.

Short title and commencemeant |

{1 These Rules may be callad Tripura Stale cifles (Recruitment) (Tenin Arnendment;
25, 2011, '
publication in the official

{iin They shall come into force on and from the date of their
L s szetie. ;

AmendmentofRule6: -
(A Clause (c) Sub Rule(l} of the principal Rule 8 of the Tripura Siate Rifles
scruitment) Rules, 1884, shall be substituted with the following namely.

(viiiy  Havildars

(X} Naiks

(%) Riflemen

(xi) “nrolled Followers thatis Cooks, Masalchi, Water Cary

and Cleaning Assistant (S&CA), VWacher man, YWard Boy
Cleaners.

jer, Barhar, Sweeping
s, Workshop Helper of

i (B) Clause (vi) to (xii) Sub rule(3) of the orincipal Rule © of the Tripura Slate Rifies

‘ecruitment) Ruies, 1884, shall be substituted with the foliowing namely.
Non-gazetied, Class-lli, exceptwhen held by an

(iv) Subedar -
inspector of Police Gazeited Class-ll.

(viiy  Naib Subedar - Mon-Gazetied
(viii) Havildar - -Do-
3 (ix)  Maik o <Do-
f (%) Riflemen - -Do-
§'1 (xi) Enrollad Followers - Non-Gazetted Class-IV
°* 3. Amendment of Rule 8¢
: § ‘ The,existing provision under <ub rule(d) of principal Rule 3 of the Tripura State Rifies
bl (Recruitment) Rules, 1984, shall be substituted with the following namely, the appointing
authoritis for members of Rifies shall be as follows -
Sl No. Rank " Authority competent
{H Subedar - Director Genera!
(i) Naib Subsdar - Commandant
(i) Havildar - Commandant
(iv)  Naik . Commandant
(v) Riflemen "o Commandant

(vi) Enrolled Followers - Commandant

e e A AT
e S B R e s e v
B S Srsedl e s e
2 St e e RN Ty | AT B e Rl
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4. Amendment of Rule 25 :

The existing provision of Sub r_u!é(?) 5Hhe principal F:u_iel'26 of the Trfpuré State Rifles
(Recruitment) Rules, 1984, shall be_-lsubsti__futed with the foﬂowing namely.

(1) The post of ﬁaiks and Havildars shouly be filled by officiating premotion of the
bersons inciuded respectively in the cirrant list*B"* ang C ’ o

3 ‘Amendment of Rule 29 N R T HLdgs Rt &0 E
== lRENT 01 Xuje 28 ¢ _

The exisling provision of Sub ruleﬁj

of principal Rule 28 of the Tripura State Rifles
(Recruftment) Ruies, 1984, shall pe substituted with the fo!!owing'nam‘ély; R Y o

ik i

(1) The post of Nai'kj(brh;ér)' andHawlda:s(Dnvu}shaH bo ﬂ!ied by promotion, on the
yasis of seniority subject io rejection of unit, from amongst Riflemen and Naik(Drivers)
@spective who salisfy t__he_foHowi__ng'conldi_tions narnely. 0

{a)  For promotion as Naik (Dnver}

“Rifiemen (Driver) who (i) have pltin &t loas: 2(two) years satisfactory service &g Drivers
I} veere ot involved in any motor accident, during last 24 monins of the date on which they
‘2 considered for such Rromotion, for which they were heid wholly or partially responsible,
1d {ifi) possess g valig licence to drive as 2 paid empicyee g Neavy motor vehicle.

least 5(five) years satisiactory service as Drivers {if)

lurihg last 36 montis of the date on which they are

nsidered for such promotion, for which they were held wholly. or partially responsible, and

) POSsess a valig ficence to drive 45 2 pafd-emplgy,ee, a heavy Motor vehicle and (iv) have

h proficiency in matntenance of motor vehicles and dre conversant in administration of 5
i including POL stocks. . G o

s

Emendment of Rule 3¢ :
——=_=INEent o1 Rule 30 ;

The existin

g provisien of rule 20 of the Tripura State Rifles
1l be delsted. f ' ) :

(Recrithent) Rules, 1884,

Amendment of Rule 31 - it

wdet = Ly

The existing provision of Sub rule{;'

) of principal Rul&™5+ of the Tripiira State Rifes
srurtment) Rules, 1684, shali be substit

tted with the following namely, o
(1) Thes;—: post shail be filleq by transfer of Nafk{Drivers), filling which by promation as per
ity subjest {p rejection of y

nit, from amongst Riﬂemen'(Dﬂ'vers) as Riflemen (GD), who -

ss-f education certificate or an equivalent examination.
{b)  have passed autg fitter/auto electrician/mechanic course from an Army, Border
. Security Force or Central Reserve Police Force of any other recognized institution
including an Industrial Training Institution. ang fhe owd :

(&) possess gnog proficiency in the work of auto-fitter or auto electrician or aut

0 machanje-

S R
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| Amendment of Rule 85

The existing provision of Sub rule(t) of principal Rule 55 of the Tripurz State Rifles
: ‘{:ﬁcruitment} Rules, 1884, shall be substituted with the following namely.
For all posts of Naiks, Havildars, the board shall consists of - ) .
: i (a) Deputy inspector General . H
() 2(two) Commandant of TSR Batialions as may be nominated by Inspector General :
: obtaining approval of the Director General.
b ]' Amendment of Rule 56 '
¥ H
: ] o 3 ; . %
o B The existing provision of principal Rule 58 of the Tripura State Rifles (Recruitment)

Jes, 1884, shali be substituted with the following namely.
i Persons Summoned for interview for appointment to the post of and above the rank of
Naik may be reimbursed fare for the lowest class of accommodation by shoriesi rouls
B for journey from the place of their residence 1o the place where such interview is heid
1 and vice varsa provided the distance between two place mentioned above is not less
g than 400 Km. oneg way. i
i ! By order of the Governor,
- . ‘ S. Chaudhuri
Deputy Secretary to the =
: Government of Tripura.
3
R
£
i
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‘ GOVERNMENT OF IRIPURA
HOME DEPARTIENT
No.F, 42(18)-PD/2003(P) Dated, Agartala, the 7ih Seplember, 2013
NOTIFICATION
In exercise of the POWers conferred by the provision of Asticle 305 of the Constitution, the
C OVEMRGr is pleased io amend tha Tripura Stsie Rifles (Recruitment) Rules, 1984 for filling up of
i cant posts of Naib Subedar (Motor Transport Officen) in TSR Hazttalions amon igst eligible Havildg)
{ﬁ uio Technician) on promction
2 Ehortiitle & Commancement -
N These Rules may be called “The Tripura State Rifleg (Recruitment) Rules Amendment
Ruies, 2013
? {in They shall come inio force an and from the date of their publication in the official Gazstie,
y 2 Arrendmsnt of Ruje-32
For the provisions under Ry Wie-33 of Tripura State e Riffas (Racruit iment) Rules, 1084 the
o =0ifr:wmg shali be substituied namely : 33 Recruitment Rulas for the post of F\’alb Qr;bedsr {Maotor
£ iransport t Cificar)
ol 1 The

st of Nip/Subedar (Motor ranspos it Officer) shall be filied By promotion from aman et
Haviidar {Auio Techicia n) faiting whick ier"n amcngst Havildar (Drive )on ihe basis of seny oflty, and
in absence of elig gible candidatas from H

Subedar (Genera !:

& filled up from amongst Naib

r

iavildar (Driver), it shall b
uly), on trarsfer hasis, whe sheuld :

']

&) Have ability for the manz agement of medium sized motar ¢ ransport flzet,

b} s flair for work relatin 3 to driving and maintsnan: & of motor vehicles,
c) s Diploma In Autor moblis/Mechenical £n INeering cowrss or D
ceriific

5 Enginesr trse or Diessi Mechanica
OUrsE from T and who have zirazd ' ;

i P i A i e s
L2 e T T
T s A el B A5 LMLt 1L~ B e

Fvely commeted five years of servige =3 Havildar (Auto
.bcbmc.an} i1 TSR, or five uears of service as Havitdar {Driver) in TSR and in e case of Naib
Subadar, who have quaiified in motor fransport m:r"ﬂf 3 ourae O an equivalent course conducted
& any Army or BSE or L.—RPF or any other recognized tution.

) Upp

PEErage limi © age should rot he more than 40 vears as on istd
in which Dp /selection is

cay of the July of the vear
held
: ) Educztion qualification - Ma icuiate & equive lent exarnination passed.

i&P L, f:.f“.Fw E'D

pul" Ses ’eLa"v 0 ihe
Covernment o f Tripura,
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PART --1 —-Orders and Notis ations by the Government of Trrpure.,
The High Court, Government freasury et

GOVERNMENT OF TRIPURA 2l
HOME DEPARTHENT

No F2(10)-PD2001 Deted, Agariala the 28k October, 2013,

NOTIFICATION

Inexercise of the « Powers conferrad by tha proviso lo Article-309 of the Ca

the Govamor is | ereby pisased to make the {oliow ng rufes to further

: (Qeuuai aent}Rules, 1584 for recruiiment 1o the post of Riflam

vizing wider employment epportunitiss to the persons workjr i
existing vacanciss,

nstitution of Ingi a,
amend the rr;p“-a S,c.'&e
nd Enrolisg =

&n aif
2s Specisa] Pei:ce Grﬂcere,

oA
o
~
a5 o

1. Short, title and commenc ement;-

=288 Tuies may be called “Tripura State Rifles (f\’c Cruiiment) (1
Ruies, 2013, \
2. They c.ﬂ,a.-! come into fores on the daie o

Zin Alixc")uﬁ )

2. Amendiment of Hules 242

]

in Rule 24 of the Tripura State Riflog {Recrultment: n
=1 38} aner the existing pro'u-‘ésfon the following provies shai

£ —
me P !D

ty criteria shall srpj

o 5
S A
ana 31 vears for i C
]
ks C

e Principaj Ruizs, after the oy isting oo cvigion,

iy

;,ui !n &t jeas

4. Insertion of naw b Hule 188

Inth & Princips] Rutes, afisrruls 18 EET

o

-~

“18B. (Spacial Provisions for Spacial Police Gifice Mot ar.,ihs’fmdfm; anvihing cerisinad
in these rules 39, of the vacancies in s he tank of fm,wrmr‘ drﬂ &%
L_r‘roi,w I‘C"D‘ vers shdf‘ be i 'sfj Hp i rom a raong the Sp pecial [

IS
e ;{J

the vacancizs in th e renk ot
i

e

o .5(...'

T e
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Provided that only those Special Pojice Officers whe are eligible under lhese rules wiy be
Censidered for recruitrnent (1 eligible Spacial Police Officer “andidates are ot available in g Particyly,
Year, vacancies may be filled up with cther eligible candidates”

3

By order of the Governor,

M. U. Akmed
Deputy Secretary to the
Govemmen: of Tripura

GOVERNMENT OF TRIPURA ]
HOME= DEPARTMENT
0.F.13{6)-PD/13 D=
; NOTIFICATION
Vide judgment daled 18-7.2013 in WP(Crimina?} No 12¢ of (06, Horm'ble Supreme Cour
'3, issled directions for regulziing safefu::-efstnrege ofacid in order tn theck the incidents
by framing ruies under Peisons Act 1819, The Hon'sle Court aleg directed the Siats
Putinplace a mech s ritgmn for 'egulaiing sale of 2Cids {1 stich time utes are framed

ted, Adartaia, tha Z81h Getober 201 3

o

L&)

oL

i

i

[4}3

2 5
o

=
=N
(I\

o )
W
he:
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Acccrdémg:‘y, n pursuance of the directions of tha Hony’
HInt measure, the following Miecihanism shay 08 putin i
i 2

F0stve substanaes in the Staie till such time Ties ar:

s
coniain the getaig of the par

fy)
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i
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=
he logiregister shall coniain the address of the
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e
0 ofLom

-
o
=

i Over thg Counier, sale of gaidig Compiaiely promibitan Uiles:
ik =53] st

Hy No acid shab he sold i Y person why ig below 18 Years of age.
YEI specifies the feason/purpose for

W, All ssilers shan s&il acid only aftas the by
>0 0¥ the Gavernmant Wwhich also has the

BIOCWing acid g $H0Ws a photo 1D |
address of the DEFSGn,

%)
b
1’

g
5

i All stecks of acid shat e daclarsd by ¢

m
-
£
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T
iy
o

ONGerad Sub-Divisional
< of acid, if will ba open

& z - ¥ impose fins on Such ;
eller up-to Rs.ﬁOﬁGOﬁ—{ﬁ:ty Thousand} only. :

iy

L
Magistrale (S0 witiin 15 Uays. in case of und
fo

0 the concerned Y]
s

a o

a
WLy
E wm
et e
-
o

o
!

Vi, The Concerned SOy Ray Impose fin

; e up-lo Rs.SO.GGOJ—{ﬁﬂy thousand) cnly on any
FRISON who commis oreach of any

of the above diroctions
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2.2.  Allthe educational institutions, research laboratories, hos: pitats, Government De r:xaﬂn*enlv
and the Departments of Public Szcior ! J.nderia} ings, who are reguired io keep and store acid, shell

i,

Hgher t
i form

T}‘-e concernad SDM is vested with the

: foliow the foliowing guidelines.

A register of usage of acid shall be mainlzined and the same shiall be filed with the
cancerned SDA

A person shall be made accountable for pessession and safe keeping of acid i
{heir premises.

: : X 2 ;
The acid shatl be siored under the supervision of this person and there shall be
cumpulsory checking of the students/personnel leaving the lzboratoriesiplace of
storage where acid is used.

cducation znd School Fducation Cepariments sh J’ izsue suitable instructions io

ietions for operationalising the directions ai para 2.2 ghove.

res pons‘!bifiiy of taking appropriate aclion for the

daiaullviclation of the directions at Parg -2 ahoy & Accordingly, DM & Colleciors ehall issus
zinstructions fo the SDs 1o 7ol v't':eguicﬁeﬁnes and procedure for reguletion of salelusef

Acics/Corrosive substancas covered by this MNotificstion is ot Schadule endloser

Deputy Secre
Govemnment

(W¥]
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GOVERNMENT OF TRIPURA H
HOME DEPARTMENT.

No . F42(05)-PD/2003(P) Dated, Agariala, the ’f?..’i':;’; Ve, 2014,

NOTIFICATION L
In exercise of the powers conferred by ihe provision of Rule 22 of Triptin State Rifles Adt,
1983, the Governor is pleased to amend the Trizura State Rifles (Recruitment) | \Lﬂb' 10844 for
opening up of a premotional avenue for the post of 1~"‘”ld'1r\anmef;{ien A mr:w‘fo|i\dus Slbedar
(Supervisor Grace-H Technical) in TSR Baitaliors. i 2, :

1. Short titie & Comimencemsnt - ) i .

() These Rules may be called T-e Tripura Slate Rifles” (Recruitibent) (15
amendment) Rules, 2014, '

(i They shall come into force onand from the date of their publication in the otiicial
Gazette.

2. Amendment of Rule - 47

For the provisions under Fule-47(1} P'Tnpura State Rifles (Rer‘rurlment] s, 19004
the foilowing shall he substituted nams !

-

47. Recruiiment Rules for the post of ri--_-“-io Subedar (Supervisor Gradell t_f_zmn.r aly -

{(1)These posts shall be filled by prometen from amongst Havildar (Radia hmmur:‘m
and from amongst Havildar (Engine T tiars) on seniorily basis provided tha (ﬂ;knlz‘(iy)
narcent sanctionad posts shall be fi'c rrﬁm amongst Haviidar (Radio "jE'(-.:cIn'ﬁcEzms}
and 40 percent sanclioned posts shz' se filled from amonast Haviidal {F rgine

]
Fitters} who - :

(a) Have putin al least 5 years servias 25 Radio Technician / bngine E-’il‘i“ and

{h) Have passed Grade-ll Radio Teti—iclan proficiency slandard i casg nf’ifﬂvik!m
(Radio Technician) and have f;rc,*" and Grade-ll Radio Ter hl‘Ir,.th proflclency
standard in case of Havidar (Engir: &:itler).

| "
L
|
By oidder in the name of thelt }u GIAIE
Bam:! Kuimar | imhu
Saorctary to tha
(JG\F@HHT‘CH‘ of Trizra,

GOVERNMENT OF TRIPURA
FINANCE DEPARTMENT ;A
(TAYXES & EXCISEN “4

No . FI-1(2)-TAX/82 ated, Agarials, ihe 171 u"f;r?-::l. SieEg,
g i |
NOTIFICATION &
Irr exercise of the powers cenferrea by~ essclio (1) of Section 18 of the T‘rinu'*l Vallie
Added Tox Act. 2004 (Tripura Act. Mo, 1 of 20050 2 nd In supareesgion of this Do m{‘ ;1 it Rotifics-
tion No.F.1-1(2)-TAX/82Z dt. 14th Febriary. 20014 thz Baveror is pleased to appoint Sri ;z‘;i'\ 1% Sy,
IAS as the Commissioner of Taxes for the purpese of the said Act with effoct from the ;.JLE.,.-HOOH Of
the 2nd June, 2014 )

R A e
L]
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Agartala, Wednesday, December 30, 2015 A 3., Paueg 8, 1937 5

T

]

PART--1-- Orders and Notifications by the Goverment of Tripurs,
The High Cous, Government Treasury ete.

GOVERNMENT OF TRIPURA
HOME DEPARTMENT
No. F. 42(2)-PD/2014 Dated, Agartala, the 28 December, 2015

HOTIFICATION

!
I exercise of the power conferred by Sectiog 22 of Tripura State Rilles A1l

1983, the CGovernor is herebs pleased 1o make the following vifes Lo Meriher e‘.nit“’ht!
in respect of the Tripura State Rifles (Rccrmtmem:} Rules, 1984 oy
the posi of Havildar {Clerks), Naik {Grade-11f Wirelegs Qe

Technician}, and Naily Subedar (Compounde

FROTUILIICIE by
rator], Havildar lrca_r.'llfoi
1§ Tespectively for Lringiag mwgre :'!m‘i;t}f’
and uniformily in the provisions umnder sard rulcs, !

.
1j Short, title and ComInencement- !

1) These riles may be called “Iha Tripiura State Flifles [}?.'N:z'-uitrm_-m} {I‘F;\h:

|
Amendiment) Rules, 20150,
2] They shall come into forne on the date of theip

Offictal Gazette.

publication i : he

2] Amendment of Fule -37

For the POVISION s tnder Rule-27 of Tripura Siate Rifles (Roe
¥

TLEfment) Rjes,
1984 the following haye been substjrg ted namely:

37 Recruitment Rules for tie Bost of Havildayr [Clerles):- .
|
1. These bosis shali be filleg by transfe

r from amongst Havild:r (3Ea)
who-

a) are to be considered on the basis of Senlority for such transfey, |
bs) have passed at  leasi matriculation o an euvaleny,

| P
Examunation, from Y recognized Roard or Institutes, '

¢l Posses minimuam speed of 30 wards per minute in nglist:
typing, . ‘
o) have put in Service in TSR with al leas: 3 years field UNECriencg
as Havildar(Gpy, .

<) Should have Prassed in such WIitlen tosg fiay Frrpdishy ag may e ,l
prescribed by (he Leputy Inspecior Generaj, I !

f) have been 2pproved for sueh transfer by {he Diracior Crenernd of ¢
Palice”,




Tripura Gazette, Extram'dinafy Issue, December 30, 2015 A. D.

3] Amendment of Rule -42
For the provisions under Rule-42 of Tripura State Rifics {Recruitment)
Rules, 1984 the foliowing have been substituted namely:
“42 Recruitment Rules for the post of Naik {Grade-11l Wireless
Operator):-

1. These posts shall be filled by transfer from amongst Naiks (3D, wiw
have put in at least 5 vears of service as Naik{GD) with 3 (threej years
field experience in TSR and who have passed-

&) Matriculation or cquivalent examination with [Fn glisty as one of

the Subject, and |,

b) Grade-HI of Wireless Operator’s proficiency standard,
c) Are 1o be considered on seniority  for such transfer 1o sighial |
trade,

d) have been approved for such transfer by the Director Generat of

Palice”,

A Amendment of Rule -46
For the provisions under Pule-46 of Tripura State Rifles {Recruitment)
Rules, 1984 the following have been substituted narnely:
“46  Recruilment Rules for the post of Havildars (Radio Technician):-
1. These posts shail be filled by transfer from amougst Havildars (G12
who have put in at least 3 years fielk expericncee in TSR as
Havildar {GD)}, and who have passed-
a} Matriculation or equivalent examination with nglish as onc of
the Bubject, and ,
by Grade-TII of Radio Technician proficiency standard,

cl And who are to be considered on seniority  for such Lransfer

¥
signal trade.
d) Have been approved for such transfer by the Directer General of.

Police”.
5] Amendment of Rule-5%

For the provisions under Rule-52 of Tripura State Rifles [Recruiument)
Rulcs, 1984 the following have been suhstituied namely:

"52 Recruitment Rules for the post of Najb\ Subedar {Compounder):-

{a) Arc below 30 years in age as on 1 day of the vear in which

advertisement for recruifment is madce

[

e
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(b} Should have minimum height of 167.64 cms (567 relaxable | _
to 162.50 cms (547) for Gorkha, Garwalies, Kumaonese, |
Adiwasis and Tribals. L
Minimum chest measuremcnt of those whose height is 167.64 i
cms (5°67) slioufd be 78.74 cms (31") unexpanded and 83.82
cis {337) expanded and wheose height is less than 167.64 cms ; | |
the corresponding chest measurement should be 76.2.cms |
(307 and 81.28 cms {327).

(c) Possess Diploma in Pharmacy from a recognized Institution

{d) Have worked at Jeast for a period of one year as Pharmacist,

preferably in a regular hospital o

{e) Should qualify in such physical, written and oral test as may
be prescribed by the Inspector General”,

By order of the Gaven 4

(Shantann)
Secretary to the
Government of Tripura.

|
Printed at the Tripura Governmient Press, Agartala. ! QF

|

|
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Published by Authority
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Agartala, Tuesday, March 5, 2019 A. D., Phalguna 14, 1940 S. E.

PART--I-- Orders and Netifications by the Government of Tripura,
The High Court, Government Treasury etc.

GOVERNMENT OF TRIPURA ;
HOME DEPARTMENT

Mo. F 42(10)-PD/2008(Part-i1)/818 Dated, Agartala, the 27" February, 2013
NOTIFICATION by
in exercise of the power conferred by Ssction 22 of Tripura State Rifies Act, 1482 the
overnor is hereby pleased to make the following rules to further amend in respect of the Tripta Blate
wiftes (Raecruitmant) Rules, 1984 for recruitment to the post of Riflemen and Riflemen Tradasmen' iy
IS Bos in conn ection with raising of B2(lwoy new Indian Reserve Baitation in the State. ,'
2 Shert, title and commencement- o

1 These rules may be called "The Tripura State Rifies (Recruitmeny) (160 ﬁ.mezaar.lxhcm}
|
Ruiss, 2018" ‘

|
2 They shall come into force on the dats of their publication in the Official Gazetie l i
2 Amendment of Rule 11 5
For the provisions under Rule-11 of Tripura State Rifles (Recruitment) Rules, 1684 the
toliowing have been substituted namely: '
“11 in eligibifity for enrolment:- ;
{1} No Person, who has more than one wife living or who having a spouse Hying
rmarries in any case in which such marriage is void by reasons of it taking place ifariig
the lfe tme of such spouse shall be insligible for appointment, enrcimant o
empioyment as a member of the Rifles. o

(2} Serial number “2” shall be deleted, g
Provided that the State Guvernment may, if satisfied |, that thore aie ::;;fi,l.;i%:nt
grounds for so ordering exempt any person from the aperation of this rus :
1. Amendment of Rule .13 P
For the provisions under Rulg-13 of Tripura State Rifles (Recnuitiment; Rules, 104 ths

foriowing have been substituted namely: i
13 Heatth Cerfificate - ; B

{1} bo person shall be sppointed, emrolled or amployed as a momber of the m;_rie,g

unless a Medical Officer of the Rifles of a Medical Officer of a Tripura Halios eospliaf e

a Sub-Divisional Medical Dfficer or a Medical OFicer of Central Polive Ohenisshei

% any Medical Officer specified by the Inspector General has cerifind afier nevo:

_ exammations and tests, m form set out in Part-ll Appendix - 1. that the iy
- concemed s considered medically fif ahroinient in the Piilas

N {£). the for set out in Part-li of Appendix - |i shall be attached o the Service Hook of
the concerned mermber of the Rifies.

1.

p(].’i
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(31, An enrolling officer may pay free, nol exceeding Rupees ten per head. to 2 Medical
Officer not belonging to Government of Tripura, who is engaged for examination of
persons considered for enralment in the Rifles, at a place outside Tripura, al which
deputation of Medical Officer of the Government of Tripura Is not practicable.

{4} Eve Sight:

Visual Acuity | Uncorrected | Refraction | Color Vision | Remarks
unaided Visual Acuity !
{(NEAR ' (DISTANT
VISIOM) | VIiSION) | |
Retler) Worse | Belter] Worse 5 |
‘Cye Eye |Eye |Eye o N
! NG | NS 66 | 69 Visual iCP-IiI BY iin right  hdnded
' ' l correction ISIHARA person, the Right aye
cof any kind Is belter aye and viee]
; s not versa i !
i | permitted Binorilar - visior) i
! : i even by equired, | |
| | | glasses | n
(i) They must be in good mental and physical health for duties in ali places
inchuding in high aititude and be fit to serve 1In border areas with extreme
climatic conditions and must be free from any defect fikély o
interfere with efficient parformance of the dutres. !
iy  Only those candidates who figure in the cut off fist fixad Ly 'the
Resruitment Board in Written Examination will be required to app;e;ir'in
the Medical Examination. B
(i}  The selected candidates will be medically examined by the nmd;lir!;al
boards constituted by ihe Stale Govl to assess lheir physicdl é:jiui
medical fitness as prescribed in the eligibility conditions |
{iv)  Medical Tesl (X-Ray & laboratory) shall be conducled only for such
candidates who are found fit after passing through all the leved of tegta '
{4 In case of medical examination, “temporary unfitness” vall nol bee alldweil
{(vij  Candidates declared unfit may file an appealiteprsentalion Ir:g‘[in_z

designated authority within 15 days of declaring himiher wrfit 1py:ills=.
!

medical board

5 Amendment of Rule -14

For the provisions under Rule-14 of Tripura State Rifles (Recruitment) Rules, 1984 the

following have beean substifuted namely:

o T (I,
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14 Vehfication: -
|

(1) As soon as a person is enrolled as a member of the Rifles e ob 'ﬁmblﬁr

antecedents connections and age shall be got verifiad by the Commanrdant fmm e
concerned district Superintendant or Commissioner of Holice. P

t The vernfication rol afler it is retumed by the authority to whom it was forwargded for

T~

necessary aclion, shall be attached to the Service Book of the concemed member of
the Rifles.

(3} {a) The verffisation roll after it is returned by the autharity to whom it was forwardad
for necessary action, shall be attached to the Sarvice Book of the concemed member
of the Riffes.

(b} If & person is adversely reported as a result of above verffication, his/her service
shali be terminated by giving him eine month's notice or one month's salay ity lieu
thereof under Rule 15 of these rules.

i
{4} The Commandant may waive verification in the case of persons who are el ien;i in
the. Rifles within six months of therr discharge from the Armed Fore es, of the Unmn i

Central Folice Qrganization. | i

5. Amendment of Rule-13 i
For the provisions under Rule-18 of Tripura State Rifles {Recruitment) Rules, '198}'1 the
folloving have been substiluted namaly:
“18 Special Pravisions for House Guard:-
The maximum age limit for enrolment in the Rifles shali be relaxable oy 10 (ten) years
for a member of Tripurs Home Guards set up provided he has (1) put in at Eea§t o
year confinucus service as Home Guard and (2) undergone basic training préstribed
for Home Guards.

7. Amendment of Rule-25 i

for the provision under Rule -25 of Tripura State Rifles {Recruiiment) Rulos, 'Hr]H e,

fullowing have been substituted namely: :
|
Rule-25: Recruitment Rules for the post of Riflemen & Rifiemen {Tradesmen):

{1} Recruitment for the posls of Riflamen & Riflemen {Tradesmen) (Main & f"f.nnejie:} shall’

be made from amongst persons including ex-services and ax-Ceantral Police Urrdniation

prrsonnel who satisfy the following conditions, namely - | !

(@)1} Should be in the age group of 18-23 years as on 1% day of Juiy af thy ‘fr.mr' inn
which advertisement for recruitment is made.

f
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" Y Sp i R S & T 5 ._'n..”.‘.'.__, e T 1.“::'-'5
MOTE 3 -3 The upver ags hmit is relaxable for SU St Lasanitamen aiid ot

cataganas of persons i accordanca with the Governments orders on the subjeot

NOTE -#Il 2Candidates should note that only the Date of Buth as recorded in the
Mazlriculation/Secondary Examination certificate or an equivalent cerlificate will be
accepted by the recruitment board for determining the age and no aubsonusnt
request for its change will ba considerad or grantad.

(i} Category-codes and age relaxation available to differant category of efigivle
candidates, for claiming Age Relaxation as on the date of reckoning:

Code  Category ﬂ(ge-Reiaxation nermissible beyond ihe Upper |
No. | “age limit. i
01 i SCIsT 1 5 years _ !
| 02 | Ex-Servicemen Must not have attained the age of 40 yoars on 1at |
' (UnreservediGeneral | July of the year of recruiment.” '
! 03 Ex-Servicemen Must not have atlained the age of 40 yoars on st
{SCISTY | July of year of recruitment.” D
Y WWards of TSR, | 5years L
‘; | Police,  HUs  and .|
| CEROs who have '
| ‘ been killed in : |
| L extremist viclence in . P
| Tripura. o
1 05 ! Serving 5P0Os ! 10 years

{i3; Should nol have knuck-knee ot flat-foct or squint in eye;

ic) All candidates who qualify in Written Test will have to appear in Physical
Standards Test and Physical Efficiency Test at places finalized hy ihe
Recruitment Board.

Physical Standards laid down for the post of Riflemen and Riflemen {"{'rar..iesmégiﬂ )

(Males & Females) are —

Height: Males 170 cms
Faemales 157 cms |
N
{d) Chest: Males : Unexpanded: 80 cms & Expanded : 88 r_tmf;; |
-
Weight: For males & females: Proportionate to height and age ag per medip|
standards. P
o
Relaxations: N
i

Heijght:

{(HThe minimum height of candidates falling in the categories of Garhwalis,
Kumaonis, Dogras, Marathas and candidates belonging to the States of fAssan
Himachal Pradesh and Jammu & Kasimir will be 165 cms for males and 144
cms for females. The minimum height for all candidates belonging i
Scheduted Tribes will be 162.5 cms for males and 150 cms for femalss
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(2 Tne mmimuin height will be 182.5 cms for males and 152.5 cins' o
amales for the candidates halling from the North Eastern Statos of Aruniatd i
Pradesh, Manipur, Meghalaya, Mizeram, Nagaland, Sikkin: & Inpora

(o The mamimum height for all Scheduled Tribe sandidatos haling Lony e
Mottt fastorn States of Arunachat Pradesh, Mangur, Mayhalaya, a*-.ﬁ|,'-'-:;:;|is|'
Magaland, Sikiem and Tripura will be 160 cms for males and 1475 e Ty
faemales '
Chasl:

0} Tha minimum chest of male candidates falling in the categories of Garbwiles,
Kumaonis, Dogras, Marathas and candidates belonging to the States of Assam,
Himachal Pradesh and Jammu & Kashmir will be 78 cms tminimum 5 cms
expansion). The minimurn chest for all male candidates belonging to Sehedulad
Tribes will be 76 cms (mirmum 5 ems expansion),

(i) The minimum chest of male candidates bailing from North Eastern Siates of
Arunachal Pradesh, Manipur, Meghalaya, Mizoram, Nagaland, Sikikm el
Tripura will be 77 cms unexpanded {(with minimum 8 ems expansion) S

Physical Standard Test (PST)/ Physical Efficiency Test {PET): ,

t3) Candidates who are found eligible on height parameters wili undengn B
irace) Tollowed by biometric identification & screaning of testimonsis A
thereon chest and weight measurements by a board

in) Physical Efficiency Test (PETY:
(1l Race for Males — 5 Kms in 24 minutes

Race for females - 1.6 Kms in 8% minutes.
(ii} Race for Males — 1 mile in 8% minutes

Race for Females — 800 meters in 4 minutes

(¢) Pregnancy at the time of PET wili ba considered as disqualficatan ane
pregnant female candidates shall be rejected at this stage

(d) PET will not be held for Fx. SBervicemen Howeyer, they will Lo roaped
to qually in the medical examination !
I
NOTE:

1 There shall be no munimum rrgLiremeant of chaes: tnoasurepont :‘ffilf
Female candidates A
4 Relaxation in height and chest {as the case Mmay had os opeptiod o
above will e permissible only on production of cestificate at the :siizw '
of PST / PET in the proforma as prescribed in Annexure -« | i |
vampaetant authorties of the Diegtiict whors hofabn crehsvarlly reovgedie i

)
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2 ThUSF’ candidates who are declared not qn'alific*d in Physical Stndands,

height and chest, may nrefer an appsal, if they so desie, to e
aopeilate authority preseni on the PET ground. The decision of the
appellate authority will be final and no further appeal or representation In
this regard will be entartained.

4, Conduct of PST / PET will be the sole responsibility of the Recruittnent
Board. The Recruitment Board will not entertain any represeniation /
appeal / RTi applications against the decisian of the PST / PET Board.

e} (A) For Riflemen - Matriculation or Xth Class pass from a recognized
Board / University for Un-Reserve candidates and class VI pass jur
Schedule Tribes, Scheduled Caste candidates. ‘

(BYFor Rifternen {Tradesmen - Water Carriers, Sweepers, Cook,
Dhobi and Barbers)  Matrictlation or Xth Class pass fram o
recognized Board / Universily for Un-Reserve candidales and class
viil pass for Schedule Tribes, Scheduled Caste candidalos and

(N Two years work exparience in respective trades;

QR ;i
(iYGne  vear certificate  course  from  Industial - Training l
Institute/Vocational Institute with at least one year experionce in the 1
trade;

OR

(i Two years Diplama from Industrial Training [nstitute in the frade or
similar irade.

(F} All candidates applying for the recruitment with prima-facie eligibility
will be called to appear in written examination. The written examination -
will consist of one objective type paper containing 100 questions
carrying 100 marks, with the following composition

Subject Number I Miaximum ; !Jumhm]i
' of | Marks  Time
Question Alrweaid;
Part A | General Inielligence 25 24
-, and Reasoning .~ | |
Part B | General Knowledge ! 25 2h |
{ and |
- General Awareness ) Bisrbae
Part C | Glementary 25 25 } Ei-uzlz;:"-i :
Mathematics : b
- Part D | English/Hindv/ 75 25 |
Bengali : |
Comprehension ' i ;
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Al questions will be of Objective Muitiple Choice Types. There will’

be negative marking of 0.25 marks for every wrong a::.-'swe'r.i

Questions will e set Trilingually in Hindi, English and Beangal

Accordingly the paper can be answered in any of these lang Hagas
Moie:

Maximum age limit for enrolled followers of the Rifles for recruiment fo.
the past of Riflernen shall be 23 years provided such enralied followers
have put in at least one year service in the Riflas i

(g} The syllabus for the Written Fxamination will be :

A General Inteliigence & Reasoning Analytical aptitude and ability
fo observe and distinguish palterns will be tested through guestions
principally of non-verbal type. This component may include questions
on analogies, similatities and differences, spatial visualization, spatial
orientation, visual memory, discrimination, observation, relationship
concepts, arthmetical reasoning and figural classification, aritiumetic
number series, non-verbal series, coding and decading, etc,

B. General Knowledge and General Awareness: Questions in this
component will be aimed at testing the candidates general awaraneds,
of the environment around him.  Questions will also be designedd tol
lest knowiledge of current events and of such matters of BV gy,
observaltions and experience in their scientific aspact as iy t'
expected of any educated person, The test will also  nchele
questions relating to India and its neighbonng countries espainily
pertaining to sports, History, Cutture, Gengraphy, Economic,
Scene, Genaral Polity, Indian Constitution,  sciontific Pesearch e

These Questions will be such that they do not require a sl
siudy of any discipline. :
C. Elementary Mathematics: This paver will include questions !}:!"i
problems relating to Number Systems., Computation of YWinols
Numbers, Decimals and Fractions  and relationship  betwodn
Numbers, Fundameniai arithmetical operations, Percentages. 12alio
end  Proportion, Averages, Interest, Profit and Loss, [Discount,
Mensuration, Time and Distance, Ratio and Time, Time and Work, ote

£. Bengali | English / Hindi: Candidates’ ability to understand Lasic
Bengaii / nglish [ Hindi, his/her basic comprehension wollld be tnated

the quastion in all the above components will be of Matricuiation lved.

NOTL1: The Recruitment Board will not take cognizanue: i
representations regarding the Quastion Paper of Written Examinatinh, '
received later than ten days after placement of answer kays on s
website, -
MOTE-2: The date of written examination is subject to changs. in winrh'
event the new date will be notified through Nowspapers amnd Adimigsion
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Carlificates for the examination, :
MOTE- 3 Detailed instructions along with speciman ORI shsed wll hes
avallabie on the Recruitment Board’s website. VAV T ROl s i

ahout the manner in which OMIR answer shoets are o bo mark.od, !
|

(h) MODE OF SELECTION:

(1HThe Recruitment Board wili prepare the final merit list of
candidates’ category- wise and state-wise (nside state and
outside state).

List will ke prepared in order of merit in written
examination, category-wise and avallability of vacancios argelinest
Inside quota and outside quota. 04 candidates will be ahinrilitted
against every 01 vacancy and multiple thareof,

Provided that SC, and 8T candidates, who are selocted on
their own merit without relaxed standards will not bo acfinpstes
against the reserved share of vacansins.  Such SO and 11
candidates will be accommodated against the gene.arai.’m|:r-:s'=o.r§;r1f:,i'
vacancies as per their position in the overall Merit @i "ili:*!
reserved vacancies will be filled up senarately from amons Ell ir-*
eligible 8Cs and 8Ts, candidates which will. thug, comprizn of E,?(it.
and ST candidates who are lower in merit than the jast enaral
candidate on merit list of unreserved category but otherwise found
suitable for appointment by relaxed standard.

An Ex-Serviceman candidate who gualifies on the basis af
relaxed standards viz. age limit, expetience or gualifications,
extended zone of consideration, etc. will be counted against
reserved vacancles and not against general vacancios sibject ti-s.
ftness of such candidate for selection.  Such candidatos will Azt
be recommended at the relaxed standards. Age relaxainm ni:,
prescribed by Government for Ex- Servicemen i |>ermi:-:f-;i}*-f%\'
against the reserved or unreserved vacancies and such evsngfods
ig not termed as relaxed standards in rigard to age, ;

Ther resuft will be declared on the basis of mert. I !
()~ RESOLUTION OF THE CASES: J '

(@i The liz is resolved by the Board by referring to the taldg !
marks in the written examination i o. a candidate havi o
mare marks i the written examination getz preforajod
aver the candiclate(s) with less marks. !
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(2} If the tie still persists then the marks in Part A e
referrad to ie a candidate having more marks i " it
Ais given preference, '

{c} If the tie still persists, the candidate older 11 aye BHE
preference.

{d} if the tie still persists, it is finally resclved by referring to
the aiphabetical order of namies i.e. o candidate whose
name begins with the alphabel which comes frst it the
alphabslical arder gets praforsnos.

in RECRUITMENT BOARD'S DECISION Witl, 8§ ¢ U‘I[’s[l
{ i

The decision of the board in all matters ir’:atm; to
aligibility, acceptance or rejection of the appheations.
penalty for false information, mode of selention
conduct of examination(s) allotment of examination
centre  and preparation of merit list will be final and

binding oN ihe candidates and no
enguiry/correspondence will be entertained in this
regard.

Rule-26 (A). Recruitment Rules for the post of Assistant Naib Subedars:
(1) These posts shall be filled by promotion. on selection basis, from arntangst Havilkdais wlnp

{a} Must have at least 3 years satisfactory service as Havildar,
ib) Must have passed first class certificate of education. i

By orderin the rmmp of inr‘ Laayer mr‘

R
r;‘\\} . .

‘-I/Chaudhml}' ! ! ;
Addl etrﬂtawitsﬂle ¢

o

Piinted at the Tripura Government Press. Agartala.



